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NOTE BY THE SECRETARIAT

Under Article 102 of the Charter of the United Nations every treaty and every international agree-
ment entered into by any Member of the United Nations after the coming into force of the Charter shall,
as soon as possible, be registered with the Secretariat and published by it. Furthermore, no party to a
treaty or international agreement subject to registration which has not been registered may invoke that
treaty or agreement before any organ of the United Nations. The General Assembly, by resolution 97 (1)
established regulations to give effect to Article 102 of the Charter (see text of the regulations, vol, 859,
p. V1),

The terms “treaty” and “international agreement” have not been defined either in the Charter or in
the regulations, and the Secretariat follows the principle that it acts in accordance with the position of the
Member State submitting an instrument for registration that so far as that party is concerned the instru-
ment is a treaty or an international agreement within the meaning of Article 102. Registration of an in-
strument submitted by a Member State, therefore, does not imply a judgement by the Secretariat on the
nature of the instrument, the status of a party or any similar question. 1t is the understanding of the
Secretariat that its action does not confer on the instrument the status of a treaty or an international
agreement if it does not already have that status and does not confer on a party a status which it would
not otherwise have.

Unless otherwise indicated, the translations of the original texts of treaties, etc., published in this
Series have been made by the Secretariat of the United Nations.

NOTE DU SECRETARIAT

Aux termes de I’'Article 102 de la Charte des Nations Unies, tout traité ou accord international conclu
par un Membre des Nations Unies aprés l'entrée en vigueur de la Charte sera, le plus tdt possible,
enregistré au Secrétariat et publié par lui. De plus, aucune partie a un traité ou accord international qui
aurait di €tre enregistré mais ne I'a pas é1é ne pourra invoquer ledit traité ou accord devant un organe des
Nations Unies. Par sa résolution 97 (1), ’Assemblée générale a adopté un réglement destiné A mettre en
application I’Article 102 de la Charte (voir texte du réglement, vol. 859, p. 1X).

Le terme «traité» et I'expression «accord international» n'ont été définis ni dans la Charte ni dans le
réglement, et le Secrétariat a pris comme principe de s’en tenir a la position adoptée a cet égard par 'Etat
Membre qui a présenté I'instrument 4 ’enregistrement, 4 savoir que pour autant qu'il s’agit de cet Etat
comme partie contractante I'instrument constitue un traité ou un accord international au sens de 'Article
102. 11 s’ensuit que I’enregistrement d’un instrument présenté par un Etat Membre n'implique, de la part
du Secrétariat, aucun jugement sur la nature de I'instrument, le statut d’une partie ou toute autre question
similaire. Le Secrétariat considére donc que les actes qu'il pourrait étre amené a accomplir ne conférent
pas a un instrument la qualité de «traité» ou d’«accord international» si cet instrument n’a pas déja cette
qualité, et qu’ils ne conférent pas & une partie un statut que, par ailleurs, elle ne posséderait pas.

Saut indication contraire, les traductions des textes originaux des traités, etc., publiés dans ce Recueil
ont été établies par le Secrétariat de ’Organisation des Nations Unies.
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AGREEMENT' BETWEEN THE GOVERNMENT OF THE UNITED
KINGDOM OF GREAT BRITAIN AND NORTHERN IRELAND
AND THE GOVERNMENT OF THE REPUBLIC OF MALTA CON-
CERNING PUBLIC OFFICERS’ PENSIONS

The Government of the United Kingdom of Great Britain and Northern Ireland
and the Government of the Republic of Malta have agreed as follows:

Article 1. INTERPRETATION

In this Agreement, except where the context otherwise requires:

(@) “Actuary” means a Fellow of the Institute of Actuaries or of the Faculty of
Actuaries in Scotland;

(b) “The appointed day”* means the day mutually arranged between the Gov-
ernment of the United Kingdom and the Government of Malta;

(¢) “The Malta element” in relation to a pension (other than a widows’ and or-
phans’ pension) means:

(i) in respect of a pension arising from death resulting from an injury on duty, or a
pension or additional pension arising from such an injury, being a pension which
results from an occurrence during relevant service, the whole cost;

(i) in the case of any other pension, that proportion of the pension which the total
pensionable emoluments enjoyed by the officer during his relevant service bears
to the total pensionable emoluments enjoyed by him throughout his public serv-
ice under the Government of Malta which have been taken into account in deter-
mining the amount of that pension;

(d) “Officer” means an officer who, in the opinion of the Government of the
United Kingdom and the Government of Malta was before 21 September, 1964, the
substantive holder of a pensionable office in the Public Service of Malta and whose
conditions of service before that date included an entitlement to free passages from
Malta for the purpose of leave of absence upon the completion of a tour of duty, be-
ing a person:

(i) who was selected for or offered appointment to the Public Service of Malta by a

Secretary of State; or
(ii) whose appointment to the Public Service of Malta was approved by a Secretary

of State; or

(iii) who had entered into an agreement with the Crown Agents for Oversea Govern-
ments and Administrations to serve in the Public Service of Malta; or

(iv) who (although not an officer falling within sub-paragraph (i), (ii) or (iii) of this
paragraph) is or has been a member of Her Majesty’s Overseas Civil Service, or
has been a member of a former Colonial Unified Service;

and who was not a citizen of Malta on 1 April, 1971, or who, having retired from the

public service or having died in public service after that date, is not or was not a

citizen of Malta at the time of his retirement or death, as the case may be;

" The appointed day is 1 February 1976.

I Came into force on 27 January 1976, the date of the later of the written notifications by which the Parties informed
each other of the completion of their domestic legislation and other necessary arrangements, in accordance with article 7.
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(e) “Other public service” means public service not under the Government of
Malta;

() “Pension” means any pension, gratuity, or any retiring allowance or other
like benefit, or any increase of pension, or any contributions repayable to, or interest
on contributions payable to, any officer, payable under the pensions laws by the
Government of Malta to or in respect of any officer, or to the widow or child of any
officer or to his legal personal representative;

(g) “Pensionable emoluments” means:

(i) in respect of public service under the Government of Malta, emoluments which
count for pension under the pensions laws;

(ii) in respect of other public service, emoluments which count for pension in
accordance with the Law or Regulations in force in such service;

(h) “Pensions laws” means:

(i) in relation to pensions other than widows’ and orphans’ pensions, any law,
regulation or administrative direction providing for the payment of pensions to
officers in respect of public service and in force in Malta at any time prior to
1 April, 1971, and enacted prior to that date;

(ii) in relation to widows’ and orphans’ pensions, the Widows’ and Orphans’ Pen-
sions Act, Chapter 95 of the Revised Edition of the Laws of Malta, and any
amendments thereto in force at any time prior to | April, 1971, and enacted prior
thereto (hereinafter referred to as Chapter 95); and

(iii) in relation both to widows’ and orphans’ pensions and to other pensions, any
other law, regulation or administrative direction accepted by the Government of
the United Kingdom and the Government of Malta for the purposes of this
Agreement;

(/) “Public service” means:

(i) service in a civil capacity under the Government of Malta or any other country or
territory in the Commonwealth;

(ii) service under the East Africa High Commission, the East African Common
Services Organisation, the East African Posts and Telecommunications Admin-
istration, the East African Railways and Harbours Administration, the East
African Community, the East African Harbours Corporation, the East African
Posts and Telecommunications Corporation or the East African Railways Cor-
poration;

(iii) service which is pensionable:

(@a) under the Overseas Superannuation Scheme; or

(bb) under any Acts relating to the superannuation of teachers in the United
Kingdom; or

(cc) under a local authority in the United Kingdom; or

(dd) under the National Health Service of the United Kingdom;

(iv) any other service accepted by the Government of the United Kingdom and the
Government of Malta to be public service for the purposes of this Agreement;

(v) except for the purposes of computation of a pension, gratuity or other allowance
and of determination of the maximum pension grantable, service as a Governor
in respect of which a pension may be granted under the Overseas Pensions Act
1973 or any Act amrending or replacing that Act;

Vol. 1023, 1-15019



6 United Nations — Treaty Series ¢ Nations Unies — Recueil des Traités 1976

(vi) service as the holder of the office of President, Vice-President, Justice of Ap-
peal, Registrar, officer or servant of the Court of Appeal for Eastern Africa
established by the Eastern Africa Court of Appeal Order in Council, 1961
(United Kingdom S.I. 1961 No. 2323) or the Court of Appeal for East Africa;

(vii) service in the service of the Interim Commissioner for the West Indies;

() “Relevant service” means public service under the Government of Malta on
or after 30 July, 1962;

(k) “The taxation element” means the sum accepted by the two Governments
as being equivalent to the proceeds of income tax or any similar tax received by the
Government of Malta on any sums which are reimbursable in accordance with sub-
paragraph (1) (d) of Article 3;

() - “Widows’ and orphans’ pensions” means pensions payable under Chapter 95.

Article 2. ASSUMPTION OF RESPONSIBILITY BY THE GOVERNMENT
orF THE UNITED KINGDOM
As from the appointed day the Government of the United Kingdom shall
assume from the Government of Malta the responsibility for the control, administra-
tion and payment of pensions which have been awarded before the appointed day
and for the award, control, administration and payment of pensions which would
fall to be awarded on or after the appointed day.

Article 3. OBLIGATIONS OF THE GOVERNMENT OF THE UNITED KINGDOM
1. The Government of the United Kingdom undertake:

(a) that they shall award, control, administer and pay the pensions referred to in
Article 2 of this Agreement to or in respect of the persons concerned in accord-
ance with the principles and rules contained in the pensions laws, with such
modifications as may be necessary in consequence of the transfer of responsibil-
ity under this Agreement, or in accordance with such other principles and riiles
as the Government of the United Kingdom consistently with sub-paragraph (b)
of this paragraph may from time to time determine;

(b) that apart from any modifications arising from the pensions being payable out
of public moneys of the United Kingdom they shall not apply to or in respect of
any officer different provisions from those contained in the pensions laws (other
than any provisions, express or implied, relating to the currency and method of
payment of a pension) so as to make such provisions less favourable to any bene-
ficiary or potential beneficiary than the provisions applicable to him on the ap-
pointed day: provided that if a beneficiary or potential beneficiary elects to have
any provision applied to him, that provision shall be taken to be more favour-
able to him;

(c) that if the Government of Malta should be adjudged by the order of a competent
court of law having jurisdiction in Malta to be liable to pay to or in respect of an
officer or the widow or child or legal personal representative of afi officer any
sum in respect of a pension for which the Government of the United Kingdom
have assumed responsibility under this Agreement, the Government of the
United Kingdom shall repay to the Government of Malta any sum paid to such
person for the purpose of complying with the order of the court; but in this event
the Government of the United Kingdom shall be free to reduce by corresponding
sums, or totally to withhold, any payments of the same perision to of in respect
of that person which would otherwise fall to be made by thern under this Agree-
ment;
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(d) that they shall reimbiirse the Government of Malta, iri accordance with such pro-
cedure as may be miitually arranged between the two Governments, the aggre-
gate amount, less the taxation element, of the following payments due on or
after 1 April, 1971, being amounts due under the pensions laws, and made by the
Government of Malta to or in respect of officers: the full cost of payments
representing that proportion of a pension or gratuity payable to or in respect of
an officer which accrues from public service under the Government of Malta
before 30 July, 1962.

2. For the purposes of sub-paragraph (1) (d) of this Article, the proportion of
a pension or gratuity which accrues from public service under the Government of
Malta before 30 July, 1962, is that proportion which the total pensionable emolu-
ments received by an officer from his public service under the Government of Malta
prior to 30 July, 1962, bears to his total pensionable emoluments received from all
his public service under that Government. )

Article 4. OBLIGATIONS OF THE GOVERNMENT OF MALTA
1. The Government of Malta undertake:

(a) that they shall remain responsible for any instalments of pension granted to or in
respect of an officer which remain unpaid on the appointed day;

(b) that they shall as from the appointed day relinquish responsibility for the award,
control, administration and payment of any pension to or in respect of an officer
otherwise than in accordance with the terms of this Agreement;

(c) that they shall pay to the Government of the United Kingdom in accordance with
such arrangements as may be accepted by the two Governments:

(i) in respect of any pension (other than a widows’ and orphans’ pension)
awarded before the appointed day to or in respect of an officer, a sum
representing the cost, if any, of the Malta element of such pension;

(ii) in respect of any pension (other than a widows’ and orphans’ pension)
awarded on or after the appointed day to or in respect of an officet, that part
of the sum which would represent the Malta element of such penswn if the
public service of the officer ¢eased on the appointed day, which is attrib-
utable to the officer’s relevant service up to the day immediatély preceding
the appointed day.

2. The sums payable under sub-paragraphs (1)(c)(1) and (1) (¢)(ii) of this Arti-
cle shall be actuarially determined by an actuary nominated by the Government of
the United Kingdom and acceptable to the Governmerit of Malta and shall be
reduced by a sum accepted by the two Governments as representing the tax which the
Government of Malta would have received in respect of the Malta element of the
pension.

Article 5. SUPPLY OF INFORMATION

Each of the Parties to this Agreement shall, whenever requested to do so by the
other Party, supply to that Party such information in connection with the operation
of the arrangements contained in this Agreement as may be specified in such request.

Article 6. MODIFICATION OF THIS AGREEMENT

If the Government of the United Kingdom and the Government of Malta
mutually decide that this Agreement should be modified in any particular case or
class of cases, the foregoing provisions of this Agreement shall be applied to such
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case or cases with such modifications, additions or exceptions as may be necessary to
give effect to such mutual decision.

Article 7. ENTRY INTO FORCE
Each of the Parties to this Agreement shall notify the other Party in writing as
soon as it has completed the domestic legislation and other arrangements necessary
to enable it to carry out the Agreement, and this Agreement shall enter into force on
the date on the later of these two notifications.

Article 8. CITATION
This Agreement may be cited as the Public Officer’s Pensions (Malta) Agree-
ment 1976.

IN wrTNEss WHEREOF the undersigned, duly authorised thereto by their respec-
tive Governments, have signed this Agreement.

DoNE in duplicate at Valletta this 27th day of January, 1976, in the English
language.

RoBIN HAYDON A. P. GALDES
For the Government For the Government
of the United Kingdom of Great Britain of the Republic of Malta

and Northern Ireland
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[TRADUCTION — TRANSLATION]

ACCORD' ENTRE LE GOUVERNEMENT DU ROYAUME-UNI DE
GRANDE-BRETAGNE ET D’IRLANDE DU NORD ET LE GOU-
VERNEMENT DE LA REPUBLIQUE DE MALTE RELATIF AUX
PENSIONS DES FONCTIONNAIRES

Le Gouvernement du Royaume-Uni de Grande-Bretagne et d’Irlande du Nord et
le Gouvernement de la République de Malte sont convenus de ce qui suit :

Article premier. INTERPRETATION

Dans le présent Accord, 4 moins que le contexte ne s’y oppose :

a) Leterme «actuaire»désigne un Fellow of the Institute of Actuaries ou de la
Faculty of Actuaries d’Ecosse;

b) L’expression «la date de référence* »désigne la date convenue d’'un commun
accord par le Gouvernement du Royaume-Uni et le Gouvernement maltais;

¢) L’expression «1’élément maltais»appliquée 4 une pension (autre qu’une pen-
sion de veuve ou d’orphelin) désigne :

i) Pour une pension versée pour un décés consécutif & une lésion regue par le fonc-
tionnaire pendant qu’il était en fonction, ou pour une pension ou une pension
complémentaire versée en dédommagement d’une telle lésion quand cette pen-
sion est versée & la suite d’'un événement survenu pendant que le fonctionnaire
était en service & Malte, le montant total;

ii) Pour toute autre pension, le pourcentage de la pension correspondant au rapport
entre ’ensemble des émoluments ouvrant droit & pension versés au fonctionnaire
pendant son service a Malte et I’ensemble des émoluments ouvrant droit & pen-
sion versés au fonctionnaire pendant la totalité du service qu’il a accompli pour
le compte du Gouvernement maltais, dont on a tenu compte pour déterminer la
pension du fonctionnaire;

d) Le terme «fonctionnaire» désigne un fonctionnaire qui, pour le Gouverne-
ment du Royaume-Uni et le Gouvernement maltais, était titulaire, avant le 21 sep-
tembre 1964, d’un poste ouvrant droit & pension dans la fonction publique de Malte
et qui, en vertu des conditions d’emploi qui lui étaient applicables avant cette date,
avait droit 4 un voyage gratuit au départ de Malte aux fins du congé dans les foyers, a
I’expiration d’une période d’affectation, s’il s’agit d’une personne :

i) Qui a été nommée a un poste ou s’est vu offrir un poste dans la fonction publique
de Malte par un secrétaire d’Etat; ou

ii) Dont la nomination & un poste dans la fonction publique de Malte a été ap-
prouvée par un secrétaire d’Etat; ou

iii) Qui a conclu, avec les agents de la Couronne pour les services publics et ad-
ministratifs d’outre-mer, un contrat pour occuper un poste dans la fonction pu-
blique de Malte; ou

* La date de référence est le ler février 1976.

! Entré en vigueur le 27 janvier 1976, date de la derniére des notifications écrites par lesquelles les Parties s’étaient in-
formées de I'accomplissement des procédures législatives internes et autres formalités requises, conformément a l'article 7.
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iv) Qui, sans étre visée aux alinéas i, ii ou iii du présent paragraphe, fait ou a fait
partie des cadres de I’administration civile d’outre-mer de Sa Majesté ou a fait
partie d’un ancien Colonial Unified Service;

et qui nétait pas au 1€ avril 1971 citoyen maltais ou qui, ayant pris sa retraite ou

étant décédé pendant son service apres cette date, n’est pas ou n’était pas citoyen

maltais au moment de sa retraite ou de son déces, selon le cas;

e) Le terme «autre service public» désigne un service public qui n’est pas ac-
compli pour le compte du Gouvernement maltais;

/) Le terme «pension» désigne toute pension ou prime ou toute retraite ou
prestation analogue ou toute majoration de la pension, toutes contributions rem-
boursables a un fonctionnaire (majorées des intéréts), que le Gouvernement maltais
doit, en vertu des lois régissant ’octroi des pensions, verser a un fonctionnaire, a la
veuve ou aux enfants d’un fonctionnaire ou a son représentant légal personnel;

g) L’expression «émoluments ouvrant droit & pension» désigne :

i) Pour le service accompli pour le compte du Gouvernement maltais, les
émoluments dont il est tenu compte pour déterminer la pension, conformément
aux lois régissant I’octroi des pensions;

ii) Pour tout autre service public, les émoluments dont il est tenu compte pour
déterminer la pension conformément aux lois ou réglements en vigueur pour
ledit service;

h) L’expression «lois régissant I’octroi des pensions» désigne :

i) Pour les pensions autres que les pensions de veuve ou d’orphelin, toute loi, tout
réglement ou toute décision administrative prévoyant le versement de pensions
aux fonctionnaires pour le service public accompli, en vigueur a Malte avant le
17 avril 1971 ou entrés en vigueur avant cette date;

ii) Pour les pensions de veuve et d’orphelin, la loi relative aux pensions de veuve et
d’orphelin, chapitre 95 de I’Edition révisée du Code maltais, ainsi que toute
modification de cette loi en vigueur avant le 17 avril 1971 ou entrée en vigueur
avant cette date (ci-aprés dénommée «chapitre 95»); et

iii) Pour les pensions de veuve et d’orphelin ainsi que pour d’autres pensions, tous
autres loi, réglement ou décision administrative acceptés par le Gouvernement
du Royaume-Uni et le Gouvernement maltais aux fins du présent Accord;

i) L’expression «service public» désigne :

i) Un service accempli a titre civil pour le compte du Gouvernement maltais ou
tout autre pays ou territoire du Commonwealth;

ii) Un service accompli pour le compte des organismes suivants : East Africa High
Commission, East African Common Services Organisation, East African Posts
and Telecommunications Administration, East Afriean Railways and Harbours
Administration, East African Community, East African Harbours Corporation,
East African Posts and Telecommunications Corporation ou East African Rail-
ways Corporation;

iii) Un service ouvrant droit a pension :
aa) Au titre du régime de retraite pour le service d’outre-mer; ou
bb) Au titre des lois sur la retraite du personnel enseignant au Royaume-Uni; ou
cc) Au titre de dispositions adoptées au Royaume-Uni sur le plan local; ou
dd) Au titre du service de santé publique du Royaume-Uni;

iv) Tout autre service considéré par le Gouvernement du Royaume-Uni et par le
Gouvernement maltais comme service public aux fins du présent Accord;
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v) Sauf pour le calcul d’'une pension, d’'une prime ou autre indemnité et pour la
détermination du montant maximum de la pension versable, le service accompli
en qualité de Gouverneur pour lequel une pension peut &tre versée au titre dela
loi de 1973 relative aux pensions des fonctionnaires des cadres d’outre-mer ou
de toute autre loi la modifiant ou la remplagant;

vi) Un service accompli en qualité de président, vice-président, juge de la Cour d’ap-
pel, greffier, fonctionnaire ou préposé a la Cour d’appel pour I’Afrique orientale
créée par 1’'Ordre en Conseil de 1961 relatif & la Cour d’appel pour ’Afrique
orientale (United Kingdom, S.1. 1961, no 2323) ou a la Cour d’appel pour I’Afri-

~_quedel'Est;

vii) Un service accompli pour le compte de I'Interim Commissioner for the West

Indies (Commissaire intérimaire pour les Indes occidentales);

J) L’expression «service a Malte» désigne un service public accompli pour le
compte du Gouvernement maltais a partir du 30 juillet 1962;

k) L’expression «I’élément d’impdt» désigne la somme reconnue par les deux
Gouvernements comme étant équivalente aux recettes tirées de 'impdt sur le revenu
ou de tout autre imp0t analogue pergu par le Gouvernement maltais sur toute somme
remboursable conformément 2 I’alinéa 1, d, de I’article 3;

/) Leterme «pensions de veuve et d’orphelin» désigne les pensions accordées au
titre du chapitre 95.

Article 2. ACCEPTATION DE RESPONSABILITES
PAR LE GOUVERNEMENT DU ROYAUME-UNI

A partir de la date de référence, le Gouvernement du Royaume-Uni assumera les
responsabilités du Gouvernement maltais en ce qui concerne le contrdle, I’adminis-
tration et le versement des pensions qui ont été octroyées avant ladite date et, en ce
qui concerne l'octroi, le contrdle, I'administration et le versement des pensions de-
vant étre octroyées apres ladite date.

Article 3. OBLIGATIONS DU GOUVERNEMENT DU RoYAUME-UNI
1. Le Gouvernement du Royaume-Uni prend les engagements suivants :

a) Iloctroiera, controlera, administrera et versera les pensions visées a I'article 2 du
présent Accord aux personnes intéressées, conformément aux principes et régles
contenus dans les lois régissant I'octroi des pensions, modifiés suivant que de be-
soin par suite du transfert des responsabilités prévu par le présent Accord, ou
conformément a tous autres principes et régles que le Gouvernement du
Royaume-Uni pourra déterminer de temps a autre en conformité avec l'alinéa b
du présent paragraphe;

b) Hormis les modifications découlant du fait que les pensions sont payables sur les
deniers publics du Royaume-Uni, il n’appliquera 4 aucun fonctionnaire des dis-
positions différentes de celles qui sont prévues dans les lois régissant ’octroi des
pensions (4 ’exception de toute disposition, expresse ou implicite, relative a la
monnaie et au mode de versement d’une pension) si, ce faisant, lesdites disposi-
tions devaient devenir moins favorables 4 tout bénéficiaire ou bénéficiaire poten-
tiel que les dispositions qui lui sont applicables a la date de référence, étant en-
tendu que si un bénéficiaire ou un bénéficiaire potentiel choisit que lui soient ap-
pliquées certaines dispositions, ces dispositions seront considérées comme lui
étant plus favorables;

¢) Sile Gouvernement maltais doit, par décision d’un tribunal maltais compétent,
verser a un fonctionnaire, a la veuve ou aux enfants du fonctionnaire ou a son re-
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présentant 1égal personnel une somme quelconque au titre d’'une pension dont le

Gouvernement du Royaume-Uni a assumé la responsabilité en vertu du présent

Accord, le Gouvernement du Royaume-Uni remboursera au Gouvernement

maltais toute somme versée 2 ladite personne en exécution de la décision du tri-

bunal; dans ce cas, toutefois, le Gouvernement du Royaume-Uni pourra déduire
la somme correspondante ou suspendre le versement de la pension qu’il doit
verser 4 ladite personne en vertu du présent Accord;

d) Il remboursera au Gouvernement maltais, conformément aux procédures dont
les deux Gouvernements pourront convenir d’un commun accord, le montant
total, moins I’élément d’imp6t, des sommes suivantes, dues a partir du 1 avril
1971 en vertu des lois régissant I’octroi des pensions et versées par le Gouverne-
ment maltais 4 un fonctionnaire : le montant total des versements représentant la
part d’une pension ou d’'une prime payable a un fonctionnaire et qui lui est due
pour un service accompli, avant le 30 juillet 1962, pour le compte du Gouverne-
ment maltais.

2. Aux fins de 'alinéa 1, d, du présent article, la part d’une pension ou d’une
prime qui est due pour un service accompli avant le 30 juillet 1962 pour le compte du
Gouvernement maltais est égale au rapport entre '’ensemble des émoluments ouvrant
droit 4 pension regus par le fonctionnaire pour ledit service et I’ensemble des émolu-
ments ouvrant droit a pension regus par le fonctionnaire pendant ’ensemble du ser-
vice qu’il a accompli pour le compte du Gouvernement maltais.

Article 4. OBLIGATIONS DU GOUVERNEMENT MALTAIS
1. Le Gouvernement maltais prend les engagements suivants :

a) Il restera responsable de la part d’une pension accordée a un fonctionnaire, qui
est impayée a la date de référence;

b) A partir de la date de référence, il n’assumera plus la responsabilité de I’octroi,
du contrdle, de ’'administration et du versement de toute pension a un fonction-
naire qu’en vertu des dispositions du présent Accord;

¢) Il paiera au Gouverncment du Royaume-Uni, conformément aux arrangements
dont les deux Gouvernements pourront décider :

i) Au titre de toute pension (autre qu’une pension de veuve ou d’orphelin) ac-
cordée avant la date de référence a un fonctionnaire, une somme représen-
tant le montant, le cas échéant, de I’élément maltais de ladite pension;

ii) Au titre d’'une pension (autre qu’une pension de veuve ou d’orphelin) qui
pourra étre accordée A partir de la date de référence & un fonctionnaire : la
partie de la somme qui représenterait ’élément maltais de ladite pension si le
service du fonctionnaire cessait 4 la date de référence, payable au fonction-
riaire pour le service qu’il a accompli a Malte jusqu’a la veille de la date de
référence.

2. Chacune des sommes payables en vertu des alinéas I, ¢, i, et 1, ¢, ii, du pré-
sent article sera calculée au moyen de méthodes actuarielles par un actuaire nommé
par le Gouvernement du Royaume-Uni et agréé par le Gouvernement maltais et sera
diminuée d’une somme reconnue par les deux Gouvernements comme représentant
I'impdt que le Gouvernement maltais aurait pergu sur ’élément maltais des pensions.

Article 5. COMMUNICATION D’ INFORMATIONS

Chacune des Parties au présent Accord communiquera a l'autre, chaque fois
qu’elle le lui demandera, les informations relatives a I’application des arrangements
contenus dans le présent Accord, suivant ce qu’elle spécifiera dans sa demande.
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Article 6. MODIFICATION DU PRESENT ACCORD

Si le Gouvernement du Royaume-Uni et le Gouvernement maltais conviennent
que le présent Accord devrait &tre modifié dans un cas ou un ensemble de cas particu-
liers, les dispositions du présent Accord seront appliquées a ce cas ou a ces cas avec
les modifications, additions ou exceptions qui pourront €tre nécessaires pour donner
effet & la décision commune.

Article 7. ENTREE EN VIGUEUR

Chacune des Parties au présent Accord enverra une notification écrite a I'autre
Partie dés qu’elle aura accompli les procédures 1égislatives et autres formalités re-
quises pour pouvoir exécuter ’Accord, lequel entrera en vigueur a la date & laquelle la
derniére des deux notifications aura été regue.

Article 8. DESIGNATION

Le présent Accord pourra étre désigné sous le titre « Accord de 1976 relatif aux
pensions des fonctionnaires (Malte)».

EN FOI DE QuOI les soussignés, & ce diiment autorisés par leurs Gouvernements
respectifs, ont signé le présent Accord.

Fart en double exemplaire & La Valette, le 27 janvier 1976, en langue anglaise.

Pour le Gouvernement Pour le Gouvernement
du Royaume-Uni de Grande-Bretagne de la République de Malte :
et d’Irlande du Nord :
RoBIN HAYDON A. P. GALDES
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CONVENTION' ON REGISTRATION OF OBJECTS LAUNCHED INTO
OUTER SPACE

The States Parties to this Convention,

Recognizing the common interest of all mankind in furthering the exploration
and use of outer space for peaceful purposes,

Recalling that the Treaty on principles governing the activities of States in the
exploration and use of outer space, including the moon and other celestial bodies, of
27 January 1967* affirms that States shall bear international responsibility for their
national activities in outer space and refers to the State on whose registry an object
launched into outer space is carried,

Recalling also that the Agreement on the rescue of astronauts, the return of
astronauts and the return of objects launched into outer space of 22 April 1968* pro-
vides that a launching authority shall, upon request, furnish identifying data prior to
the return of an object it has launched into outer space found beyond the territorial
limits of the launching authority,

Recalling further that the Convention on international liability for damage
caused by space objects of 29 March 1972* establishes international rules and pro-
cedures concerning the liability of launching States for damage caused by their space
objects,

Desiring, in the light of the Treaty on principles governing the activities of States
in the exploration and use of outer space, including the moon and other celestial
bodies, to make provision for the national registration by launching States of space
objects launched into outer space,

Desiring further that a central register of objects launched into outer space be
established and maintained, on a mandatory basis, by the Secretary-General of the
United Nations,

Desiring also to provide for States Parties additional means and procedures to
assist in the identification of space objects,

Believing that a mandatory system of registering objects launched into outer
space would, in particular, assist in their identification and would contribute to the
application and development of international law governing the exploration and use
of outer space,

Have agreed on the following:

I Came into force in respect of the States indicated hereafter on 15 September 1976, the date of deposit of the fifth
instrument of ratification with the Secretary-General of the United Nations, in accordance with article VIII (3). In-
struments of ratification or accession were deposited as follows:

Date of deposit

of the instrument
State of ratification
France. ... .o e e 17 December 1975
Bulgaria .. ... e i s 11 May 1976
SWEEn . . .o e e 9 June 1976
Canada . ... ... e e 4 August 1976
United Statesof America............ ...t iiiieiiinaaaa. 15 September 1976

2 United Nations, Treaty Series, vol. 610, p. 205.
3 Ibid., vol. 672, p. 119.
4 Ibd., vol. 961, p. 187.
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Article I. For the purposes of this Convention:

(@) The term “launching State” means:
(i) a State which launches or procures the launching of a space object;
(i) a State from whose territory or facility a space object is launched;

(b) Theterm “space object” includes component parts of a space object as well
as its launch vehicle and parts thereof;

(¢) The term “State of registry” means a launching State on whose registry a
space object is carried in accordance with article II.

Article II. 1. When a space object is launched into earth orbit or beyond,
the launching State shall register the space object by means of an entry in an appro-
priate registry which it shall maintain. Each launching State shall inform the
Secretary-General of the United Nations of the establishment of such a registry.

2. Where there are two or more launching States in respect of any such space
object, they shall jointly determine which one of them shall register the object in ac-
cordance with paragraph | of this article, bearing in mind the provisions of article
VIII of the Treaty on principles governing the activities of States in the exploration
and use of outer space, including the moon and other celestial bodies, and without
prejudice to appropriate agreements concluded or to be concluded among the
launching States on jurisdiction and control over the space object and over any per-
sonnel thereof.

3. The contents of each registry and the conditions under which it is main-
tained shall be determined by the State of registry concerned.

Article III. 1. The Secretary-General of the United Nations shall maintain a
Register in which the information furnished in accordance with article 1V shall be
recorded.

2. There shall be full and open access to the information in this Register.

Article IV. 1. Each State of registry shall furnish to the Secretary-General
of the United Nations, as soon as practicable, the following information concerning
each space object carried on its registry:

(@) name of launching State or States;
(b) an appropriate designator of the space object or its registration number;
(c) date and territory or location of launch;
(d) basic orbital parameters, including:
(i) nodal period,

(ii) inclination,

(iii) apogee,

(iv) perigee;

(e) general function of the space object.

2. Each State of registry may, from time to time, provide the Secretary-
General of the United Nations with additional information concerning a space object
carried on its registry.

3. Each State of registry shall notify the Secretary-General of the United Na-
tions, to the greatest extent feasible and as soon as practicable, of space objects con-
cerning which it has previously transmitted information, and which have been but no
longer are in earth orbit.

Vol 1023, 1-15020
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Article V. Whenever a space object launched into earth orbit or beyond is
marked with the designator or registration number referred to in article IV,
paragraph 1 (b), or both, the State of registry shall notify the Secretary-General of
this fact when submitting the information regarding the space object in accordance
with article IV. In such case, the Secretary-General of the United Nations shall
record this notification in the Register.

Article VI. Where the application of the provisions of this Convention has
not enabled a State Party to identify a space object which has caused damage to it or
to any of its natural or juridical persons, or which may be of a hazardous or
deleterious nature, other States Parties, including in particular States possessing
space monitoring and tracking facilities, shall respond to the greatest extent feasible
to a request by that State Party, or transmitted through the Secretary-General on its
behalf, for assistance under equitable and reasonable conditions in thc identification
of the object. A State Party making such a request shall, to the greatest extent feasi-
ble, submit information as to the time, nature and circumstances of the events giving
rise to the request. Arrangements under which such assistance shall be rendered shall
be the subject of agreement between the parties concerned.

Article VII. 1. Inthis Convention, with the exception of articles VIII to XII
inclusive, references to States shall be deemed to apply to any international inter-
governmental organization which conducts space activities if the organization
declares its acceptance of the rights and obligations provided for in this Convention
and if a majority of the States members of the organization are States Parties to this
Convention and to the Treaty on principles governing the activities of States in the
exploration and use of outer space, including the moon and other celestial bodies.

2. States members of any such organization which are States Parties to this
Convention shall take all appropriate steps to ensure that the organization makes a
declaration in accordance with paragraph 1 of this article.

Article VIII. 1. This Convention shall be open for signature by all States at
United Nations Headquarters in New York. Any State which does not sign this Con-
vention before its entry into force in accordance with paragraph 3 of this article may
accede to it at any time.

2. This Convention shall be subject to ratification by signatory States. Instru-
ments of ratification and instruments of accession shall be {eposited with the
Secretary-General of the United Nations.

3. This Convention shall enter into force among the States which have
deposited instruments of ratification on the deposit of the fifth such instrument with
the Secretary-General of the United Nations.

4. For States whose instruments of ratification or accession are deposited
subsequent to the entry into force of this Convention, it shall enter into force on the
date of the deposit of their instruments of ratification or accession.

5. The Secretary-General shall promptly inform all signatory and acceding
States of the date of each signature, the date of deposit of each instrument of ratifica-
tion of and accession to this Convention, the date of its entry into force and other
notices.

Article IX. Any State Party to this Convention may propose amendments to
the Convention. Amendments shall enter into force for each State Party to the Con-
vention accepting the amendments upon their acceptance by a majority of the States
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Parties to the Convention and thereafter for each remaining State Party to the Con-
vention on the date of acceptance by it.

Article X. Ten years after the entry into force of this Convention, the ques-
tion of the review of the Convention shall be included in the provisional agenda of
the United Nations General Assembly in order to consider, in the light of past appli-
cation of the Convention, whether it requires revision. However, at any time after
the Convention has been in force for five years, at the request of one third of the
States Parties to the Convention and with the concurrence of the majority of the
States Parties, a conference of the States Parties shall be convened to review this
Convention. Such review shall take into account in particular any relevant
technological developments, including those relating to the identification of space
objects.

Article XI. Any State Party to this Convention may give notice of its
withdrawal from the Convention one year after its entry into force by written noti-
fication to the Secretary-General of the United Nations. Such withdrawal shall take
effect one year from the date of receipt of this notification.

Article XII. The original of this Convention, of which the Arabic, Chinese,
English, French, Russian and Spanish texts are equally authentic, shall be deposited
with the Secretary-General of the United Nations, who shall send certified copies
thereof to all signatory and acceding States.

IN WITNESS WHEREOF the undersigned, being duly authorized thereto by their
respective Governments, have signed this Convention, opened for signatute at New
York on the fourteenth day of January one thousand nine hundred and seventy-five.
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CONVENTION' SUR L’IMMATRICULATION DES OBJETS LANCES
DANS L’ESPACE EXTRA-ATMOSPHERIQUE

Les Etats parties 4 la présente convention,

Reconnaissant qu'il est de I'intérét commun de I'humanité tout entiére de
favoriser I’exploration et P'utilisation de 1’espace extra-atmosphérique 4 des fins
pacifiques,

Rappelant que le Traité sur les principes régissant les activités des Etats en
matiére d’exploration et d’utilisation de I’espace extra-atmosphérique, y compris la
lune et les autres corps célestes, en date du 27 janvier 19672, affirme que les Etats ont
la responsabilité internationale des activités nationales dans I’espace extra-atmosphé-
rique et mentionne I’Etat sur le registre duquel est inscrit un objet lancé dans I’espace
extra-atmosphérique,

Rappelant également que I’Accord sur le sauvetage des astronautes, le retour des
astronautes et la restitution des objets lancés dans I'espace extra-atmosphérique, en
date du 22 avril 1968', prévoit que I'autorité de lancement doit fournir, sur demande,
des données d’identification avant qu’un objet qu’elle a lancé dans I’espace extra-at-
mosphérique et qui est trouvé au-dela de ses limites territoriales ne lui soit restitué,

Rappelant en outre que la Convention sur la responsabilité internationale pour
les dommages causés par des objets spatiaux, en date du 29 mars 1972¢, établit des
régles et des procédures internationales relatives 2 la responsabilité qu’assument les
Etats de lancement pour les dommages causés par leurs objets spatiaux,

Désireux, compte tenu du Traité sur les principes régissant les activités des Etats
en matiére d’exploration et d’utilisation de I’espace extra-atmosphérique, y compris
la lune et les autres corps célestes, de prévoir 'immatriculation nationale par les Etats
de lancement des objets spatiaux lancés dans ’espace extra-atmosphérique,

Désireux en outre d’établir un registre central des objets lancés dans I’espace
extra-atmosphérique, ou I'inscription soit obligatoire et Qui soit tenu par le Secrétaire
général de ’Organisation des Nations Unies,

Désireux également de fournir aux Etats parties des moyens et des procédures
supplémentaires pour aider 2 identifier des objets spatiaux,

Estimant qu’un systéme obligatoire d’immatriculation des objets lancés dans
Pespace extra-atmosphérique faciliterait, en particulier, 'identification desdits objets
et contribuerait A I’application et au développement du droit international régissant
Pexploration et l'utilisation de ’espace extra-atmosphérique,

Sont convenus de ce qui suit :

| Entrée en vigueur 2 I'égard des Etats ci-aprés le 15 septembre 1976, date de dépdt du cinquieéme instrument de ratifi-
cation auprés du Secrétaire général de I'Organisation des Nations Unies, conformément a P'article VIII, paragraphe 3. Des
instruments de ratification ou d’adhésion ont été déposés comme suit :

Date de dépit

de l'instrument
Etat de ratification
France. .. ... 17 décembre 1975
BUlgarie ....... ... e e e 11 mai 1976
SUBHE ..ottt o " 9 juin 1976
Canada . ... ... e e e 4 aoiit 1976
Etats-Unis A’ AmeriqQue. . . .. ..ov orit ittt i 15 septembre 1976

2 Nations Unies, Recueil des Traités, vol. 610, p. 205.
3 Ibid., vol. 672, p. 119.

4 Ibid., vol. 961, p. 187.
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Article premier. Aux fins de la présente Convention :
a) L’expression «Etat de lancement» désigne :
i) Un Etat qui proceéde ou fait procéder au lancement d’un objet spatial;
ii) Un Etat dont le territoire ou les installations servent au lancement d’un objet
spatial;
b) L’expression «objet spatial» désigne également les éléments constitutifs
d’un objet spatial, ainsi que son lanceur et les éléments de ce dernier;
c¢) L’expression «Etat d’immatriculation» désigne un Etat de lancement sur le
registre duquel un objet spatial est inscrit conformément & ’article II.

Article II. 1. Lorsqu’un objet spatial est lancé sur une orbite terrestre ou au-
dela, ’Etat de lancement 'immatricule au moyen d’une inscription sur un registre ap-
proprié dont il assure la tenue. L’Etat de lancement informe le Secrétaire général de
I’Organisation des Nations Unies de la création dudit registre.

2. Lorsque, pour un objet spatial lancé sur une orbite terrestre ou au-dela, il
existe deux ou plusieurs Etats de lancement, ceux-ci déterminent conjointement le-
quel d’entre eux doit immatriculer ledit objet conformément au paragraphe 1 du pré-
sent article, en tenant compte des dispositions de I'article VIII du Traité sur les prin-
cipes régissant les activités des Etats en matiére d’exploration et d’utilisation de
’espace extra-atmosphérique, y compris la lune et les autres corps célestes, et sans
préjudice des accords appropriés qui ont été ou qui seront conclus entre les Etats de
lancement au sujet de la juridiction et du controdle sur I'objet spatial et sur tout per-
sonnel de ce dernier.

3. Lateneur de chaque registre et les conditions dans lesquelles il est tenu sont
déterminées par ’Etat d’immatriculation intéressé.

Article III. 1. Le Secrétaire général de I’'Organisation des Nations Unies as-
sure la tenue d’un registre dans lequel sont consignés les renseignements fournis con-
formément a larticle IV.

2. L’accés a tous les renseignements figurant sur ce registre est entiérement
libre.

Article IV. 1. Chaque Etat d’'immatriculation fournit au Secrétaire général
de I’Organisation des Nations Unies, dés que cela est réalisable, les renseignements ci-
apres concernant chaque objet spatial inscrit sur son registre :

a) Nom de I'Etat ou des Etats de lancement;
b) Indicatif approprié ou numéro d’immatriculation de I'objet spatial;
c) Date et territoire ou lieu de lancement;
d) Principaux parametres de ’orbite, y compris :
i) La période nodale,

ii) L’inclinaison,

iii) L’apogée,

iv) Le périgée;

e) Fonction générale de I'objet spatial.
2. Chaque Etat d’immatriculation peut de temps 2 autre communiquer au Se-

crétaire général de 'Organisation des Nations Unies des renseignements supplémen-
taires concernant un objet spatial inscrit sur son registre.
3. Chaque Etat d’immatriculation informe le Secrétaire général de 'Organisa-
tion des Nations Unies, dans toute la mesure possible et dés que cela est réalisable,
Vol. 1023, 1- 15020
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des objets spatiaux au sujet desquels il a antérieurement communiqué des renseigne-
ments et qui ont été mais qui ne sont plus sur une orbite terrestre.

Article V. Chaque fois qu’un objet spatial lancé sur une orbite terrestre ou au-
dela est marqué au moyen de Pindicatif ou du numéro d’immatriculation mentionnés
4 I'alinéa b du paragraphe 1 de I’article IV, ou des deux, I'Etat d’immatriculation no-
tifie ce fait au Secrétaire général de ’Organisation des Nations Unies lorsqu’il lui
communique les renseignements concernant I’objet spatial conformément & I’arti-
cle IV. Dans ce cas, le Secrétaire général de I’Organisation des Nations Unies inscrit
cette notification dans le registre.

Article VI. Dans le cas ou l'application des dispositions de la présente Con-
vention n’aura pas permis a un Etat partie d’identifier un objet spatial qui a causé un
dommage audit Etat partie ou a une personne physique ou morale relevant de sa juri-
diction, ou qui risque d’&tre dangereux ou nocif, les autres Etats parties, y compris en
particulier les Etats qui disposent d’installations pour 'observation et la poursuite
des objets spatiaux, devront répondre dans toute la mesure possible a toute demande
d’assistance en vue d’identifier un tel objet, a laquelle il pourra &tre accédé dans des
conditions équitables et raisonnables et qui leur sera présentée par ledit Etat partie ou
par le Secrétaire général de ’Organisation des Nations Unies en son nom. L’Etat par-
tie présentant une telle demande communiquera, dans toute la mesure possible, des
renseignements sur la date, la nature et les circonstances des événements ayant donné
lieu a la demande. Les modalités de cette assistance feront 1’objet d’un accord entre
les parties intéressées.

Article VII. 1. Dans la présente Convention, & ’exception des articles VIII a
XII inclus, les références aux Etats s’appliquent & toute organisation internationale
intergouvernementale qui se livre a des activités spatiales, si cette organisation dé-
clare accepter les droits et les obligations prévus dans la présente Convention et si la
majorité des Etats membres de 'organisation sont des Etats parties a la présente Con-
vention et au Traité sur les principes régissant les activités des Etats en maticre
d’exploration et d’utilisation de I’espace extra-atmosphérique, y compris la lune et les
autres corps célestes.

2. Les Etats membres d’une telle organisation qui sont des Etats parties a la
présente Convention prennent toutes les dispositions voulues pour que ’organisation
fasse une déclaration en conformité du paragraphe 1 du présent article.

Article VIII. 1. La présente Convention sera ouverte a la signature de tous
les Etats au Siége de 'Organisation des Nations Unies 2 New York. Tout Etat qui
n’aura pas signé la présente Convention avant son entrée en vigueur conformément
au paragraphe 3 du présent article pourra y adhérer i tout moment.

2. La présente Convention sera soumise a la ratification des Etats signataires.
Les instruments de ratification et les instruments d’adhésion seront déposés auprés du
Secrétaire général de I’Organisation des Nations Unies.

3. Laprésente Convention entrera en vigueur entre les Etats qui auront déposé
leurs instruments de ratification a la date du dép6t du cinquiéme instrument de ratifi-
cation auprés du Secrétaire général de ’Organisation des Nations Unies.

4. Pour les Etats dont les instruments de ratification ou d’adhésion seront dé-
posés apres I’entrée en vigueur de la présente Convention, celle-ci entrera en vigueur a
la date du dépdt de leurs instruments de ratification ou d’adhésion.
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5. Le Secrétaire général de I'Organisation des Nations Unies informera sans
délai tous les Etats qui auront signé la présente Convention ou y auront adhéré de la
date de chaque signature, de la date du dép6t de chaque instrument de ratification de
la présente Convention ou d’adhésion a la présente Convention, de la date d’entrée en
vigueur de la Convention, ainsi que de toute autre communication.

Article 1IX. Tout Etat partie & la présente Convention peut proposer des
amendements a la Convention. Les amendements prendront effet & I'égard de chaque
Etat partie 4 la Convention acceptant les amendements dés qu’ils auront été acceptés
par la majorité des Etats parties a la Convention et, par la suite, pour chacun des au-
tres Etats parties a la Convention, a la date de son acceptation desdits amendements.

Article X. Dix ans aprés lentrée en vigueur de la présente Convention, la
question de I'examen de la Convention sera inscrite & 'ordre du jour provisoire de
I’Assemblée générale de I'Organisation des Nations Unies, a I’effet d’examiner, 2 la
lumiére de I'application de la convention pendant la période écoulée, si elle appelle
uné révision. Toutefois, cing ans au moins aprés la date d’entrée en vigueur de la
présente Convention, une conférence des Etats parties  la présente Convention sera
convoquée, a la demande d’un tiers desdits Etats et avec I’assentiment de la majorité
d’entre eux, afin de réexaminer la présente Convention. Ce réexamen tiendra compte
en particulier de tous progrés techniques pertinents, y compris ceux ayant trait &
'identification des objets spatiaux.

Article XI. Tout Etat partie 4 la présente Convention peut, un an aprés I’en-
trée en vigueur de la Convention, communiquer son intention de cesser d’y &tre partie
par voie de notification écrite adressée au Secrétaire général de I’Organisation des Na-
tions Unies. Cette notification prendra effet un an aprés la date a laquelle elle aura été
regue.

Article XII. La présente Convention, dont les textes anglais, arabe, chinois,
espagnol, frangais et russe font également foi, sera déposée auprés du Secrétaire
général de I'Organisation des Nations Unies, qui en enverra des copies diment certi-
fiées a tous les Etats qui auront signé la Convention ou y auront adhéré.

EN FoI DE Quol les soussignés, diment habilités & cet effet par leurs gouverne-
ments respectifs, ont signé la présente Convention, ouverte i la signature 2 New
York, le quatorze janvier mil neuf cent soixante-quinze.

Vol. 1023, 1-15020



United Nations — Treaty Series ® Nations Unies — Recueil des Traités 1976

3,aladt 3ol

S a sl ¢ RV leds St Gl e e da
Gz *35 B ¢ g U B atidl @30 e Lt Bmen 3t Syt 5 A5 YE
wiy o1 o e 61 o i e g 8 131 L ¢ et 5200 I A3
o—-—l_:s'u:\llq;dl,b-wd,.w,:;. e ¢ B Us Yl ede Sl Ll lyta e LR aay
T8y B3l HOSLLYN Syl el et ey o L bt 2ol Jo
i 6 peasillamy Gleoo sdm bl ok) G, LYl odsksy . L SLbYI dyult
Pl ¥t ol Y s YL Al e bl Lo L ¢ ol alo LGS b
o asladl

FYS-Tr R EN I NE W)

i ey L el Y1 L oMl a3l Yl sl O LLYI Jyudt il 2 Y
R YL PR [FOWWRN WPCR TP TS PN ISor | I PYWICION - S PO RP T EE PR 5

. JLn_u‘y| LNT'Y 9,9 U.Z.J.a.lj"o.._.. Jay,

3 y——ts G 1 3 o L

S Cp] % Wl WO [ | BISORY PPN - S [Pl I FCLT I PNIS W2 PRere
pr—igy ¢ Bamidl U Ladl e 1 s 6 Bans iy Bagpndly Ginally Gaanydly
(VO ™ W U Y PRV PR | DU VI PR OR Y | DV PO S| QR
o Laadlaeadi,l

Lo Laggis &y padsiadl ¢ obiol Gaaisadl (U ¢ T e 3oLy
e B s Jesdsalleds (I 6wl edn by B 6 mpslsSe om
NSONIPHTYY TIPSRV T | SN0 ] L IRPe] goagen

Vol. 1023, 1- 15020



1976 United Natious — Treaty Series ® Natious Unies — Recueil des Traités 25

dagludta ot

A 3ol il LAl aoldl oo *laz) ol *lisul ¢ aslicYlodn )
it el L e L By 0 el b BT o Bl Jy ) 13,080 S e 4 e
ekl By a5l Y 0 dn 5 Ldeippaid! e LLUYY Giodl Ledyd anbuddl ikl 151
Jyadt e b lad dabiid) s oLl umlae iy as ¥l oiin  BLET Yy Lo * LV Jy !
ey W gl 1o Wy L1 IS g b 6 oy Wl P Lt plasa y Gl o e b
e a1 0 dn 5 BB Yo 0 i S akia &1 LYyt dsz
c3oldledn e ) Bl By o)t ool Akl p 15 pedin) A Lt lyhasdl

il

Wyo 8y« Jsasat dusddt (Y1 i gl pen s a5 S Y 1 0 e pyms — )
sy ol g Ledh iz V30l 0 e ¥ 3500 By oSkt Jb as koY) s dn g )

G5 Loy (e aaidl 52y g Ugsy o Lymede daly ! Je ! graatasbcYlods paass — ¢
s b omsdl @ Ll e Y L Y

e LLael Ll G aad) 2 g 0g I Iyl e B lic Y1 0 Sl T — v
R RVCN PO TP PU I T PIRT L W PR DYWL SOV RN

L bi) 55 g ad oY1 0 die b Lo 32Uy g 0p5 @IV Jyall aeutdly LT ¢
v 35 Jyudl wllipla,l b e Llasl 36k peas Lol oo lic *wy oy Lol
v Lty

L) Baaidly 3515 Y1 0 s dadgadt Jyudlpmn X)W1 pladl e VY 0l — o
iy O i, by Lt p i) 51 Lpoede Gy vms By St g by Ll g S )
e lgladl e @l

Z.n...l.:le.;U'

el e aas o il i GlaslicY s pOLEYI Jyadl e Wyo Y
Iy b R BS LY S LLYY gl e Lebis alyo JU Gl 3 5L e ansd) ey
Sl alyo S M il 3 8L geas S aany ¢ a3V 5 SLY Jyudl ikl
C LAl edn s b oe Tl WYY SO LEYY Jyadt o

Vol 1023, 1-15020



United Nations — Treaty Series ® Nations Unies — Recueil des Traités 1976

E e (3, 51 0 LA pead) (B WV Bes ()
o 3lb) g GBI 1 Yy b)Y 2L ()
B DUFR TORPE YO D] PN O | P g
¢ dpaiadl 3l 4y
2o fye
Y L
¢ Al f g
v ot ) el e LV aigbsl) ()
NSRRI VOUN BUE1 A JEOE SV DI TP V1 L TRRISEICL I FECE USERY (g
b Lot P T e B L)
b e 5l I ¢ B amidl @I Ll e VT Lhs) demas W0 S Gl — v
o Lo e lplan el T 01 L Gom 28U plun V20 00 0 ke oS el
NPV IRVEIURDE. RN R IS

bt IV 0L

NEIVGRTIIR YN & WO I RUIY . FPU P AP LIV B SRS F et Y

S i) deoil g0 plad ¢ lguS 51 0 a3 0LI o () ) BV G Lt e

FERE PN TNt 5 qgu;_ilr,._?.JL.ai_L._:.Jlg;l.,_L..Jl Lz 35 de.L,rulu,.'\ll
v et s Y1 Vs NP NN [P TN e 3 psie ¢ Wladl o

awoldloold

e sl SV 0w VY e BLBYN yuhl s ) 28 lis ¥ 0 e Bl ks oS o 19!
PLINCRN TE% L IUSUPUW N I P EAL By W POV [ | PR I RVORE RN ST P
Jyomdt L ¥y ¢ pm YIGLEYN Jyall b o8 ¢ 235 513 s Bnd 15 oo, 5
et S e ) It ) ¢ Uity 2Ll a1 s, sl ells AN
o Wyins Aol byt Lo lead Lo b plod! e ¥V by 51 sl ady ft el oo p S
oo g ol edbd) Nie Ji p 3 A pandl ddyadl sy o el @S Gl JY Y
TS PUN S V| SO |} DUPESRVET| FO VAP U R NS PO, PR
N -1k - PN | P VAN T VIS SOpe P Y IR WEFS LI P B P
. oA 1GLLYY

Vol 1023, 1-15020



1976 United Nations — Treaty Series ® Nations Unies — Recueil des Traités 27

Sh¥laal

: aslcYloda ol Y
" Glb S ) pyea, aaiy (1)
¢ oMbl L Jis 51 Lol lewa lhe ANV (1)
§ o5l punr Llan e ot LB 0m 3l GV ALY ()
¢ Lshaly
b 5 5 lad! paad! it Bidhad 2y ) * iV 3y ™ pnzy sy ( €)
il a Ll sy
acliilzoldl
ENTNETEVANTIR UK APIPCI I R DL IYOH BRI SCIE O S ULPEVERE
£V aith Wlyo S ey . ety i G le daw oty LA s Vs o)
v et L o Lol b asaad! U Lt oY)
Ll 08 ¢ 1S b pns 51 I Bty ST 51 il oy utmy 151
¢ soldlodn e ) 3jEal) iy paad! ias o ‘-r'-:“'k«-'-u"r"gih-w'w;'
LSl ol g Jy ol e Lo Latd bt t5 oLtV 3t Lan om a1 3 0LV B3k o
N P PG [ VORI T T E U e SO AR
eV Gl B B a1 L Bl Jy ot e Lo s 9l 51 e tis Bl L i L,
c o g bt sl ey sl
+ hand! eI Wy o b o abide Sl ly U S & Lgtionn 9005 — ¥

aajudta o)

Gy 4! i A e lybad) o gy Uiy 8 ozl a3 p Lad e YV aizos —
B VRTFINT
v e Lie  myaadl e bylad! Gl bl Xb YV ol —

PN FYIN]

oLl Seb gl ¢ Busadl m U ladt oY1 0y ol demas Wy S e —
f Lo e L e S o B byl
§ daibad! Jy ! ol adyudt pu! R

Vol. 1023, 1-15020



United Nations — Treaty Series ® Nations Unies — Recueil des Traités 1976

[ARABIC TEXT — TEXTE ARABE]
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[RUsSIAN TEXT — TEXTE RUSSE]

KOHBEHIIMA O PETUCTPALIMH OBBEKTOB, 3AITYCKAEMBIX
B KOCMHYECKOE IMTPOCTPAHCTBO

TocyaapcTBa-yyacTHHKM HacToswel KoHBeHIMH,

HpH3HaBast 0611Iy}0 3aHMHTEPECOBAHUOCTD BCEro 4YEJIIOBEYECTBA B DPA3BHTHH
HCCIEAOBAHHUA B HCNIONIb30BaHHs KOCMHYECKOro nNpoCTpancTBa B MHPHBIX LIENIAX,

HaroMHHas, YTo JJorosop o NpHHUHNAX AEATENLHOCTH FOCYAAPCTB MO HCCIIe-
JOBaHHIO H HCNOJIb30BaHHIO KOCMHYECKOTO MPOCTPAHCTBA, BKIoYas JIyHy H ADYrHe
HeOecHble Tena, oT 27 aHBapa 1967 roga yCTaHaBIIHBAET, YTO roCyAapcTBa HECYT
MEXIYHaPOIHYIO OTBETCTBEHHOCTD 3a CBOIO HAIMOHAJIBHYIO AEATENbHOCTh B KOC-
MHYECKOM NMPOCTPAHCTBE, H YIIOMHIIAET O FOCYIapCTBE, B PETHCTP KOTOPOro 3aHe-
ceH O0BEKT, 3aHYILEHHbIH B KOCMHYECKOE MPOCTPAINCTBO,

nanoMHHas Takxe, yTo CoralleHHe O CHaCaHHH KOCMOHABTOB, BO3BPALLICHHH
KOCMOHABTOB H BO3BpaIllcHHH 00BEKTOB, 3aMyIeHHbIX B KOCMHYECKOE NPOCTPaH-
CTBO, OT 22 aHpensa 1968 roaa npeaycMaTpHBAeT, YTO BIACTH, OCYILIECTBHUBILIKE 3a-
NycK, JOJDKHBI, MO Tpe6oBaHHIO, MPEACTaBHTb ONO3HABATENbIIbIC JAHHbIE 10 BO3-
BpalleHHs 3aMyILIEHHOrO0 MMH B KOCMHYECKOE IPOCTPAHCTBO 00BEKTa, KOTOPBIH# 00-
Hapy’>XeH 3a npeJelaMH TEPPHTOPHH BlIacTelf, OCYLUIECTBHBILIHX 3aMyCK,

NaHOMHHas Aanee, 4To KOHBEHLHA O MEXIYHapDOAHOK OTBETCTBEHHOCTH 3a
yiuepO, TpHYHHEHNBIN KOCMHYECKHMH o0BbekTaMH, ot 29 MapTa 1972 roaa ycraHa-
BJIHBAET MEXAYHApOAHble HOPMBI H MPOLEAYPHI, KACAIOLIHECA OTBETCTBENHOCTH
3anyCKaloIHX roCyapcTB 3a yiuep0, NPHYHHEHITbIN HX KOCMHYECKMMH 00BbeKTaMH,

’KeJiaf, B cBeTe JJorosopa o HpHHIHOAX AeATENbHOCTH rOCy 1apCTB 110 HCClleno-
BaHHIO H MCTIOIB30BAHHI0 KOCMHYECKOrO MPOCTPAHCTBA, BKIoYas JIYyHY U Apyrue
HeOecrple TeNa, MPeAYCMOTPETh HALHOHATBHYIO PErHCTPALMIO 3aMyCKaIOWMMH ro-
CymapcTBaMH KOCMMYECKMX OOBEKTOB, 3aNyCKaeMbIX MMH B KOCMHYECKOE MNpO-
CTPAaHCTBO.

’Kenas jajiee yYpeAuTh Ha 00S93aTeIbHON OCHOBE LIEHTPAIH30BaHHBIR peecTp
3aHYILIEHHBIX B KOCMHYECKOE MPOCTPAHCTBO O0BEKTOB, KOTOPEIi GyneT BecTu I'eHe-
paneHbll cekpetaps Opranusauuu O6renuHeHHbIx Hanmit,

JKenasg Takxe 00eCreynTh rocyaapcTBaM-y4acTHHKAM JONOJIHHTENbIIbIE Cpell-
CTBa H NpoUEeaypbl, KOTOPBkIe MOTH Gbl CHOCOGCTBOBATE HAEHTHGHKALMH KOCMH-
YyeCcKHX 06HEeKTOB,

CYHMTAas, UTO 00A3aTeNbHAA CHCTEMA PerHcTpaluH OOBLEKTOB, 3alyCcKaeMbIX B
KOCMHUYECKO€ NPOCTPAHCTBO, OyAeT, B 4aCTNOCTH, CNOCOGCTBOBATL MX HACHTHOH-
KallHA ¥ COJeACTBOBATE NPHMEHEHHIO H PA3BHTHIO MEXXIYHaPOJHOIO NPasa, Pery-
JIMPYIOLLEr0 HCCIIENOBAHHE M HCNOIb30BaHHE KOCMHYECKOTO0 HPOCTP)HCTBA,

COrTaCHITHCh O HMXKECJICAYIOLIEM:

Cmamesa 1. Ona ueneit nacrosuei#t KoupeHuuu:
a) TEpMHH «3anycKalollee rocyiapcTBO» O3HAYaeT:

i) rocymapcTBo, KOTOPO€ OCYLIECTBIAET HJIH OPraHH3yeT 3amycK KOCMHYECKOTO
o0nekTa;

if) rocymapcTsoO, C TEpPPHTOPHH HIITH YCTAHOBOK KOTOPOT'0 OCYLIECTBIIAETCS 3aMYyCK
KOCMHYECKOro o0bexTa;
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b) TepMHHM «KOCMHYeCKHH OOLEKT» BKJIIOYAET COCTABHbIE YACTH KOCMHYE-
cKoro obbeKkTa, a TakXKe CPe/ICTBO ero JOCTAaBKH M €ro YacTH;

a) TEPMMH «TOCYNapCTBO DErHCTpallMH» O3HAuaeT 3aHyCKalolllee rocyaap-
CTBO, B DETHCTP KOTOPOro 3aHeced KOCMHYECKHE OOBEKT B COOTBETCTBHH CO
craTtoeit I1.

Cmamea II. 1. Koraa kocMuueckuft 00beKT 3anyckaeTcs Ha opOouTy BOKpYyr
3eMin UM Janblie B KOCMHYECKOE IIPOCTPAHCTBO, 3aMyCKarolllee rocyaapcTBo pe-
THCTPUPYET 3TOT KOCMHUecKH#t OOBEeKT NMyTeM 3allMCH B COOTBETCTBYIONUIHIt pe-
THCTD, KOTOpBIK HM Beaercsa. Kaxkaoe 3amyckaroliee rocyqapcTBo HHbopMupyeT
I'emepansHoro cekperapsa Opranmsaupmn OO0neauuenubix Haumit 06 yupexmenun
TAKOrO perncrpa.

2. Korma B oTHowenus T000ro TAKOro KOCMHYECKOro oOBLeKTa MMeroTcs
IBa WM 6onee 3aMyCKalOLIUX rocy/lapcTB, OHH COBMECTHO OMNpPENeISiOT, KOTOPOe
M3 HHX 3apEerHCcTPHpYeT 3TOT OO0BEeKT B COOTBETCTBHMH C NMYHMKTOM I HacTosmeh
CTAaTBH, YYHUTHIBASA NPH 3TOM noJioxxeunsa ctatbl VIII JJorosopa o npuHuunax ges-
TEJILHOCTH TOCYAAapCTB IO MCCIIEOBAHHIO H HCNOJIb30BAHHIO KOCMHYECKOTO IpoO-
CTpPaHCTBa, BKIouas JIyny u npyrue uebecnnie Tesa, B 0e3 yiepba mis cooTBeT-
CTBYIOLLMX COTJIALIEHHN, KOTOPBIE 3aKJTIOYeHb] HITH MOTYT OBITBH 3aKJTHOYEHBI MEX-
AY 3alyCKalolHMMH roCyaapcTBaMH IO BONPOCY O IOPHCAMKLMAHA B KOHTPOJIe Hag
KOCMHUYECKHM 00LEKTOM H JIIOOBIM ero 3KHMa)XeM.

3. Conepxaune KaXXQoro perncTpa H YCJIOBHSI €rO BEIECHHS ONpEaeifAlOTCH
COOTBETCTBYIOLLHM IrOoCy1apCTBOM DErHCTpPALIHH. '

Cmambea III. 1. TeHepanvHbift cekpeTapr Opramm3zauun OObeOHHEMHBIX
Haunit Beget PeecTp, B KOTOPBIN 3aHOCHTCA HuopManus, NpeacTaBjiseMas B CO-
OTBETCTBHH CO cTaTtbelt IV.

2. K copepxaturefics B 3ToM Peectpe nrdpopmannn obecrieynBaeTCsl NOHbIH
M OTKDBITBINf HOCTYII.

Cmamoa IV. 1. Kaxpoe rocynapcTBo perucrpauu npencrasiasieT INene-
pansnoMy cekperapio Opraumn3zauun O0requnenHbiXx Hanuit B Gnmkaliirnit npak-
THYECKH OCYLLECTBHUMBIN CPOK ClIEOYIOLIYIO HH(bOpMaLHIO 0 KaXXA0M KOCMHYECKOM
00BeKTe, 3aMeceMHoM B €r0 PErHCTD:

a) va3BaWHe 3aMyCKalwLIero rocyapcTsa HiIH 3aMyCKAIOIIUX roCyaapCTB;

b) cooTtBeTcTBYW0OLIEE 0003HAYEHHE KOCMHYECKOro OOBEKTa MM €ro perucTpa-
LHIHOUMBIN HOMED;

C) OaTy H TEPPHTODHIO HJIA MECTO 3aIycKa;
d) OCHOBHBIE MapaMeTpbl OPOUTHI, BKITIOYAS:
i) nepmon oOpauienns,
ii) HakmoueHne,
iti) amore#,
iv) mepwureft;
e) oOliee Ha3HAYEHHAE KOCMHYECKOT0 oOBeKTa.

2. Kaxnoe rocyaapcTBO PETHCTPALMH MOXKET BpeMs OT BpeMeHH IlepelaBaTh
I'enepanbHOMy cekperapro Opranm3aumn OObenuuennpix Haumi#t gononum-
TeNnbHY1I0 HHPOPMALHIO OTHOCHTEIBHO KOCMHYECKOTO 00BeKTa, 3aHECEHHOTO B €r0
pErHcTp.
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3. Kaxnmoe rocyaapcTBO perHcTpalHH yBeaomaaeT I'eHepanbLHoro cekperaps
Opranu3zauud O0beauHeHHbiXx Hanuit B MakCHMalbHO BO3MOXHON CTENEHH H B
Onmxainuit HPAK THYECKH OCYIUECTBHMBIN CPOK 0 KOCMHYECKHX 00BEKTaX, OTHOCH-
TeNbHO KOTOPBIX OHO PaHee NPEACTaBUI0 HHPOpMaLMIO H KOTODPbIE, OyayuH BbiBe-
IEeHHBIMH Ha OpOHTY BOKpPYr 3eMsiH, Oosbliie He HAXOOATCA Ha ITOM! OpOHTe.

Cmamea V. Koraa Ha KOCMHYeCKHI OOGBEKT, 3amycKkaeMblif Ha OpOHTY
BOKPYT 3eMJTH HJTH [aJibliie B KOCMH4ECKOE MPOCTPAHCTBO, HAHECEHBI YIIOMHHAEMBIE
B IYHKTE 1 b craThu IV 0003HaYeHHE HITH pErHCTPALHOHHBI HOMEP HITH U TO U ApY-
roe, rocyaapcTBO perucTpanHH yBeaomsseT I'eHepasbHOro cekperaps o6 3TOM
dakTe npu NpeacTaBIEeHHA HHPOpMALIHH 0 KOCMHYECKOM 00BEKTE B COOTBETCTBHH
co crateelt IV, B 3ToM cnyuae eHepanbHblit cekperappy Opranuzauun O0nenu-
HeHHbIX Haumit 3aHOCHT 3TO yBenoMiieHHE B Peectp.

Cmamoea VI. Eciu npuMeHeHHe mONOXeHHH HacTtosmel KOHBEHUHH He
MO3BOJIH/IO TOCYAAPCTBY-YYAaCTHHKY ONO3HATh KOCMHUYeCKH#T OOBLEKT, KOTODBIi
NMPHYHHKN yepO eMy HIH 11000My ero GH3HYECKOMY HJIH FOPHAHYECKOMY JIHILY JIH-
60 KOTOpDBIf MOJKET HMETH OIACHbIi HIH BPEOOHOCHBIR XapakTep, HOpYrue
rocynapcrBa-y4aCTHHKH, BKJIKOYas, B YaCTHOCTH, IoCymapcTBa, pacnojararouiue
cpencrBaMH HaOMIOAEHHA 32 KOCMHYECKHMH O00BEKTAaMH H HX CONNPOBOXEHHUA, OT-
BEUYAIOT B MAKCHMAJIBLHO BO3MOJXKHOM CTeNeHH Ha HNOCTYHAIOLIYK OT 3TOro
rocyapcTBa-y4aCTHHKA MJIH IPEACTABIEHHYIO OT €ro HMEHH uepe3 ['eHepampHOro
cekpeTaps Ipoce0y 0 moMoIM B HACHTHGHKALMH 00BEeKTa, OKa3bIBAEMO Ha Cipa-
BEIUIMBBIX H pa3yMHbIX yciaoBuAX. ["ocymapcTsBo-ydacTHHK, oOpaiuaroieecs ¢
TaKo# nmpocbOoit, IpeACTaBAAET B MAKCHMAJILHO BO3MOJKHOMN cTeneHH HHPOpMa-
LIMIO O BpEMEHH, XapakTepe M 00CTOATENBCTBAX COOBITHH, NNOCTYKHBIIAX OCHOBA-
HHEM IUIA 3TO# mMpochOBbl. YCIOBHUA OKa3amus Takofl moMoluM ABJIAKOTCA Npen-
METOM COTIJIall€HHA MEXIY 3aHHTEPECOBAHHBIMH CTOPOHAMH.

Cmamos VII. 1. B HacTosulelt KouBeHIMH, 3a HCKmMoueHHeM cratelt VIII-
XII, cChIIKH Ha rOCyAapcTBa pacCMaTPHBAIOTCA KaK OTHOCAIIHECA TaKxXe K 1000l
MEXAYHAPOAHON MEXNPAaBHTEJIbCTBENHON OpraHH3alHH, KOTOpasa OCYIUECTBIISAECT
KOCMHYECKYIO NeATENBHOCTD, €CJTH 3Ta OpradH3ausd 3aaBJA€eT, YTO OHA IPHHHMAET
Ha ceOs npasa H 00A3aHHOCTH, IPEAYCMOTPEHHDBIE HacTOswEeN KOHBEHIIHEN, H eCITH
OONBIIHHCTBO roCyAapCTB-4/IEHOB 3TON OpraHH3alfM ABASAIOTCS rocyapcTBaMH-
y4yacTHMKaMH HacTosiel KOHBeHUMH H JJOroBopa 0 NpHHUMNAX AEATEIbHOCTH Io-
CyaapcTB IO HCCICAOBAHMIO H HCHONB30OBAHHKO KOCMHYECKOI'O NPOCTPAHCTBA,
BKItouas JIyHy u apyrue HebecHble Tena.

2. TocymapcTBa-wienbl M000#% Takoft OpraHH3aluH, SABJIAIOLIHECA YYaCTHH-
KaMM Hacrosulest KoHBeHIMH, IPHHUMAIOT BCE HEOOXOAMMBIE MepHI 1 obecneve-
HHSL TOrO, 4YTOOBLI 3TA OpPraHM3auUHUs cAejana 3asBJIEHHE B COOTBETCTBHH C ITYHK-
TOM 1 HacToswieit CTaThH.

Cmamoen VIII. 1. Hactosmas KOHBEHIHA OTKpbITAa OIS TOXINHCAHUSA
BCEMH rocynapcTsamu B LleHTpanbHbIX yupexaeHusax Opradusaund OOwenn-
HeHHbIX Haumit B Heto-Mopke. JIro60e rocynapcTso, KOTOpPOE HE IMOANMHILET HACTO-
se#t KOHBEHUMH OO BCTYIUIEHHA €€ B CHJIY B COOTBETCTBHH C IIYHKTOM 3 HACTOSA-
wieft cTaThH, MOXET NPHCOSCANHUTLCA K Helt B mo0oe BpeMs.

2. Hacrosmas KoHBeHIMs NMOANEXKUT paTHPHKALHH rocyaapcTBaMH, NMOM-
NMHCABILMMH €e¢. PaTHQHKALUHOHHBIE rpaMOThl H HOKYMEHTBI O IPHCOEOHHEHMH
IOJIKHBI ObITh cAaHbl HA XpaHeHue ['eHepanbHOMY cekpetapro Opranu3auut O0ne-
nuHeHnblx Hamuit.
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3. Hactosiuias KoHBeHLMsA BCTYNAET B CIUTY MEXKAY FOCyaapcTBaMH, CAaBLIH-
MH Ha XpaHeuHe paTHdHKaLMONHbIE TPAMOTHI, IOCJIE CAAYH Ha XparnenHe I enepanb-
noMy cexkperapto Opranu3zanHd O6eannenHbix Haumit natoft patudnkauuoHHOR
rpaMoOTBhl.

4. [dns rocyaapcTs, paTHONKAIMOMHBIEC rPAMOTHI HITH JOKYMEHTBHI O IPHCOE-
JHUIIEHHH KOTOPBIX OYIYT caMbl a XpaneHHe MOcje BCTYIUIENHA B CHITY HaCTOALUEH
KOHBeHLMH, ONa BCTYNAET B CHJIY B J€Hb CIAYH HA XpAHEIHe HX PATHOHKAUOMHBIX
rpaMoT WIH DJOKYMENTOB O NPHCOCOHIICHUH,

S. Tenepanbubll cekperappy Oprann3aunn OO0wveanHeHHsix Hanuit uesaMen-
JIHTENBHO YBEIOMIIAET BCe MOANKCAaBLIME H IPHCOSAHHUBLIHECA rOCy1apcTBa O AaTe
Ka)XIOro MOAMHCAHUA, O AaTe COAYH HA XpaHelmHe KaIo# paTHHHKALHOHHOM
rpaMoThl H JOKYMEHTA O NPINCOSAHHEHHH, O AaTe€ BCTYIUIEHHS B CHJIY HacTOsLIEH
KOHBEHLINH, a TAK)XKE O NPYIHX YBEAOMJICHHAX.

Cmampa [X. J1060e rocyaapcTBo-y4acTHHK HacTosile#t KOHBEHIHH MOXKET
npeanarath nonpaskd K Kousenuux. [lonpaBku BCTYNAIOT B CHIY IJIS KaXOOTO
rocyaapcTBa-yyacTHHKa KOHBenuuM, MpUHUMAIOLLEro 3TH NONPAaBKI, MOCE MpH-
HATHUS MX OONBIIHHCTBOM rOCYIdapCTB-y4yacTHHKOB KOHBeHIMM, a BIOCNIEACTBHH
IUISA KAXKIOro OCTABILErocs rocyaapcTsa-ydyacTHHKA KONBEHLHH B OeHb NPHHATHA
HM 3THX MONMpaBOK.

Cmamba X. UYepe3s mecsiTh JIET MOCJE BCTYIUIEHHA B CHTY HacToswet KoH-
BEMNLMH BOIIPOC O €€ nNepecMoTpe 6yIeT BKIIOUEH B IPEABAPUTENBHYIO IOBECTKY AHSA
IenepanbHOR Accam6rnen Opranusaiud O6venuHenneix Hauu#t, ¢ TeM 4ToOBI Ha
OCHOBe€ ONpITa NpnMenenus KoHBENIHE PaCCMOTPETh BONPOC O TOM, Ny>XKXAaeTcs U
ona B H3MeHeHHH. OIHaKo B mo60€e BpeMs yepe3 NATh JIeT nocie BeTymwienus Kon-
BEHLMH B CHJTY IO Ipock6e OAHON TPeTH rocyaapcTB-ydyacTNHKOB Kousenuuu M ¢
corjacHs GONBLUIMHCTBA rOCydapCTB-YYaCTIHKOB CO3BIBAETCA KOH(DEPEHLHs rocy-
JapCTB-YYaCTHUKOB C LIEIbIO MepecMOTpa HacTosuelt KouBeHUHH. IIpH TakoM ne-
pecMoTpe 6yAyT, B YaCTHOCTH, YYHTBHIBATHCS J100bIe COOTBETCTBYIOIUME TEXUUYE-
CKHe JOCTHXXEIHA, BKJIIOYasi JOCTHXXEHIS, OTHOCALIHECA K HaenTHGHUKALNH KOCMH-
YecKux 0OBEKTOB.

Cmamva XI. J11060e rocyaapcTBo-ydyacTnuK KonseHuuu MOKeT yBeIOMHUTD
0 CBOEM BbIXole U3 KOHBEHIHH yepe3 rol Nnocjie BCTYIUIEHHs €€ B CHITY TTyTeM IHCh-
MeHHOro yBemomuienus IenepanbHoro cexpetraps Opranusauun OGbeoHNEHHHBIX
Hauu#t. Tako#t BeIXod NpHOOpeTaeT CHiy MO INCTEYEHHWH OMHOrO roga co HHSA
MOJIYYEHHS 3TOTO YBEAOMIICHHS.

Cmamva XII. TlonnuHHBI# TeKcT nactosuelt KOHBEHINH, TEKCThI KOTOpPOH
HA aHITIHUCKOM, apabCcKOM, MCIAHCKOM, KMTalCKOM, PYCCKOM H (pauimy3ckom
A3bIKaX AB/IAIOTCSA PAaBHO AYTEHTHYHBIMH, CHAETCA Ha XpaHeHHe ["enepaibLHOMYy ce-
KpeTtapio Opraun3auud O6veauneHHbix Hauuit, KOTOPBINA pacchliaeT 3aBEpEUUbIE
KOIIHH BCEM rocydapcTBaM, HoanHcaBHMM KOHBEHIHIO HTH NPHCOEAHHUBLIUMCH K
HEN.

B yAOCTOBEPEHME YErO HHXKENOAMUCABLIMECH, JODKHBIM 00pa3oM Ha TO ynoul-
HOMOY€HHbI€ CBOHMH COOTBETCTBYIOLUMMH NPABHTEILCTBAMII, MOAMHCATH HACTOs-
my:o Konsenumio, oTKpbITYIO AN noanHcauus B Hero-Mlopke ueThIpHaAUaTOro
SIHBApsA OIHA ThICAYA HEBATHCOT CEMBAECAT NATOrO roaa.

Vol 1023, 1-15020



38 United Nations — Treaty Series ® Nations Unies — Recueil des Traités 1976

[SPANISH TEXT — TEXTE ESPAGNOL]

CONVENIO SOBRE EL REGISTRO DE OBJETOS LANZADOS
AL ESPACIO ULTRATERRESTRE

Los Estados Partes en el presente Convenio,

Reconociendo el interés comin de toda la humanidad en proseguir la explora-
cion y utilizacion del espacio uliraterrestre con fines pacificos,

Recordando que en el Tratado sobre los principios que deben regir las activida-
des de los Estados en la exploracion y utilizacién del espacio ultraterrestre, incluso la
Luna y otros cuerpos celestes, de 27 de enero de 1967, se afirma que los Estados son
internacionalmente responsables de las actividades nacionales que realicen en el
espacio ultraterrestre y se hace referencia al Estado en cuyo registro se inscriba un
objeto lanzado al espacio ultraterrestre,

Recordando también que en el Acuerdo sobre cl salvamento y la devolucién de
astronautas y la restitucion de objetos lanzados al espacio ultraterrestre, de 22 de
abril de 1968, se dispone que la autoridad de lanzamiento deber4 facilitar, a quien lo
solicite, datos de identificacién antes de la restitucion de un objeto que ha lanzado al
espacio ultraterrestre y que se ha encontrado fuera de los limites territoriales de la au-
toridad de lanzamiento,

Recordando ademads que en el Convenio sobre la responsabilidad internacional
por dafios causados por objetos espaciales, de 29 de marzo de 1972, se establecen
normas y procedimientos internacionales relativos a la responsabilidad de los Esta-
dos de lanzamiento por los dafios causados por sus objetos espaciales,

Deseando, a la luz del Tratado sobre los principios que deben regir las activida-
des de los Estados en la exploracién y utilizacion del espacio ultraterrestre, incluso la
Luna y otros cuerpos celestes, adoptar disposiciones para el registro nacional por los
Estados de lanzamiento de los objetos espaciales lanzados al espacio ultraterrestre,

Deseando asimismo que un registro central dc los objetos lanzados al espacio
ultraterrestre sea establecido y llevado, con caracter obligatorio, por el Secretario
General de las Naciones Unidas,

Deseando también suministrar a los Estados Partes medios y procedimientos
adicionales para ayudar a la identificacién de los objetos espaciales,

Convencidos de que un sistema obligatorio de registro de los objetos lanzados al
espacio ultraterrestre ayudaria, en especial, a su identificacion y contribuiria a la
aplicacion y el desarrollo del derecho internacional que rige la exploracion y utiliza-
cion del espacio ultraterrestre,

Han convenido en lo siguiente:

Articulo I. A los efectos del presente Convenio:
a) Se entenderd por “Estado de lanzamiento”:
i) Un Estado que lance o promueva el lanzamiento de un objeto espacial;
ii) Un Estado desde cuyo territorio o desde cuyas instalaciones se lance un objeto
espacial;
b) El término “objeto espacial” denotard las partes componentes de un objeto
espacial, asi como el vehiculo propulsor y sus partes;
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¢) Se entenderd por “Estado de registro” un Estado de lanzamiento en cuyo
registro se inscriba un objeto espacial de conformidad con el articulo II.

Articulo II. 1. Cuando un objeto espacial sea lanzado en 6rbita terrestre o
mds all4, el Estado de lanzamiento registrara el objeto espacial por medio de su ins-
cripcion en un registro apropiado que llevard a tal efecto. Todo Estado de lanzamien-
to notificard al Secretario General de las Naciones Unidas la creaciéon de dicho
registro.

2. Cuando haya dos o mds Estados de lanzamiento con respecto a cualquier
objeto espacial lanzado en Orbita terrestre o mas alld, dichos Estados determinardn
conjuntamente cuél de ellos inscribird el objeto de conformidad con el parrafo I del
presente articulo, teniendo presentes las disposiciones del articulo VIII del Tratado
sobre los principios que deben regir las actividades de los Estados en la exploracién y
utilizacién del espacio ultraterrestre, incluso la Luna y otros cuerpos celestes, y de-
jando a salvo los acuerdos apropiados que se hayan concertado o que hayan de con-
certarse entre los Estados de lanzamiento acerca de la jurisdicciéon y el control sobre
el objeto espacial y sobre el personal del mismo.

3. El contenido de cada registro y las condiciones en la que éste se llevara seran
determinados por el Estado de registro interesado.

Articulo ITI. 1. EIl Secretario General de las Naciones Unidas llevard un
Registro en el que se inscribir4 la informacién proporcionada de conformidad con el
articulo IV.

2. El acceso a la informacion consignada en este Registro serd pleno y libre.

Articulo IV. 1. Todo Estado de registro proporcionara al Secretario Gene-
ral de las Naciones Unidas, en cuanto sea factible, la siguiente informacién sobre
cada objeto espacial inscrito en su registro:

a) Nombre del Estado o de los Estados de lanzamiento;
b) Una designacién apropiada del objeto espacial o su nimero de registro;
¢) Fecha y territorio o lugar del lanzamiento;
d) Parametros orbitales bésicos, incluso:
i) Periodo nodal,

ii) Inclinacién,

iii) Apogeo,

iv) Perigeo;

e) Funcién general del objeto espacial.

2. Todo Estado de registro podra proporcionar de tiempo en tiempo al Secre-
tario General de las Naciones Unidas informacién adicional relativa a un objeto
espacial inscrito en su registro.

3. Todo Estado de registro notificara al Secretario General de las Naciones
Unidas, en la mayor medida posible y en cuanto sea factible, acerca de los objetos es-
paciales respecto de los cuales haya transmitido informacién previamente y que
hayan estado pero que ya no estén en orbita terrestre.

Articulo V. Cuando un objeto espacial lanzado en 6rbita terrestre o més alld
esté marcado con la designacion o el nimero de registro a que se hace referencia en
el apartado b) del parrafo 1 del articulo IV, o con ambos, el Estado de registro noti-
ficar4 este hecho al Secretario General de las Naciones Unidas al presentar la
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informacion sobre el objeto espacial de conformidad con el articulo IV. En tal caso,
el Secretario General de las Naciones Unidas inscribird esa notificacién en el
Registro.

Articulo VI. En caso de que la aplicacién de las disposiciones del presente
Convenio no haya permitido a un Estado Parte identificar un objeto espacial que
haya causado dafio a dicho Estado o a alguna de sus personas fisicas o morales, o que
pueda ser de caracter peligroso o nocivo, los otros Estados Partes, en especial los Es-
tados que poseen instalaciones para la observacién y el rastreo espaciales,
responderan con la mayor amplitud posible a la solicitud formulada por ese Estado
Parte, o transmitida por conducto del Secretario General de las Naciones Unidas en
su nombre, para obtener en condiciones equitativas y razonables asistencia para la
identificacion de tal objeto. Al formular esa solicitud, el Estado Parte suministrara
informacién, en la mayor medida posible, acerca del momento, la naturaleza y las
circunstancias de los hechos que den lugar a la solicitud. Los arreglos segiin los cuales
se prestard tal asistencia serdn objeto de acuerdo entre las partes interesadas.

Articulo VII. 1. En el presente Convenio, salvo los articulos VIII a XII
inclusive, se entenderd que las referencias que se hacen a los Estados se aplican a
cualquier organizacién intergubernamental internacional que se dedique a ac-
tividades espaciales si ésta declara que acepta los derechos y obligaciones previstos en
este Convenio y si una mayoria de sus Estados miembros son Estados Partes en este
Convenio y en el Tratado sobre los principios que deben regir las actividades de los
Estados en la exploracion y utilizacion del espacio ultraterrestre, incluso la Luna y
otros cuerpos celestes.

2. Los Estados miembros de tal organizacidén que sean Estados Partes en este
Convenio adoptardn todas las medidas adecuadas para lograr que la organizacién
formule una declaracion de conformidad con el parrafo 1 de este articulo.

Articulo VIII. 1. Elpresente Convenio estard abierto a la firma de todos los
Estados en la Sede de las Naciones Unidas, en Nueva York. Todo Estado que no
firmare este Convenio antes de su entrada en vigor de conformidad con el parrafo 3
de este articulo podré adherirse a él en cualquier moniento.

2. El presente Convenio estard sujeto a ratificacion por los Estados signata-
rios. Los instrumentos de ratificacion y los instrunientos de adhesiéon seran
depositados en poder del Secretario General de las Naciones Unidas.

3. El presente Convenio entrard en vigor entre los Estados que hayan deposi-
tado instrumentos de ratificacion cuando se deposite en poder del Secretario General
de las Naciones Unidas el quinto instrumento de ratificacion.

4. Paralos Estados cuyos instrunientos de ratificacion o de adhesion se deposi-
taren después de la entrada en vigor del presente Convenio, éste entrard en vigor en la
fecha del depésito de sus instrumentos de ratificacién o de adhesién.

5. El Secretario General informard sin tardanza a todos los Estados signata-
rios y a todos los Estados que se hayan adherido a este Convenio de la fecha de cada
firma, la fecha de depésito de cada instrumento de ratificacidon de este Convenio y de
adhesion a este Convenio, la fecha de su entrada en vigor y cualquier otra notifica-
cién.

Articulo IX. Cualquier Estado Parte en el presente Convenio podra proponer
enmiendas al mismo. Las enmiendas entraran en vigor para cada Estado Parte en el
Convenio que las acepte cuando hayan sido aceptadas por la mayoria de los Estados
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Partes en el Convenio y, en lo sucesivo, para cada uno de los restantes Estados que
sea Parte en el Convenio en la fecha en que las acepte.

Articulo X. Diez afios después de la entrada en vigor del presente Convenio,
se incluira en el programa provisional de la Asamblea General de las Naciones Uni-
das la cuestién de un nuevo examen del Convenio, a fin de estudiar, habida cuenta de
la anterior aplicaciéon del Convenio, si es necesario revisarlo. No obstante, en cual-
quier momento una vez que el Convenio lleve cinco afios en vigor, a peticién de un
tercio de los Estados Partes en el Convenio y con el asentimiento de la mayoria de
ellos, habra de reunirse una conferencia de los Estados Partes con miras a reexami-
nar este Convenio. Este nuevo examen tendra en cuenta, en particular, todos los ade-
lantos tecnolégicos pertinentes, incluidos los relativos a la identificacién de los ob-
jetos espaciales.

Articulo XI. Todo Estado Parte en el presente Convenio podra comunicar su
retiro del mismo al cabo de un afio de su entrada en vigor, mediante notificacién por
escrito dirigida al Secretario General de las Naciones Unidas. Ese retiro surtira efecto
un afio después de la fecha en que se reciba la notificacion.

Articulo XII. El original del presente Convenio, cuyos textos en drabe, chino,
espaiiol, francés, inglés y ruso son igualmente auténticos, se depositara en poder del
Secretario General de las Naciones Unidas, quien remitird copias certificadas del
Convenio a todos los Estados signatarios y a los Estados que se adhieran a él.

EN TESTIMONIO DE LO CUAL, los infrascritos, debidamente autorizados al efecto
por sus respectivos gobiernos, han firmado el presente Convenio, abierto a la firma
en Nueva York el dia catorce de enero de mil novecientos setenta y cinco.
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FOR AFGHANISTAN:
POUR L’AFGHANISTAN:
¢ olamdadl o

% o

3a Acbrauiic‘ran:
POR EL AFGANISTAN:

For ALBANIA:
Pour L’ALBANIE:
sl e

Pl ek
3a AJ0aHHIO:
Por ALBANIA:

ForR ALGERIA:
Pour L’ALGERIE:
t il ) e

BT 4 & 41| I
3a AJukup:

POoR ARGELIA:

FOR ARGENTINA:
PoOUR 1.”ARGENTINE:

b o W e

PT 4R £ -

3a AprenTHny:
POR LA ARGENTINA:

CARLOS ORTIZ DE ROzAS
Marzo 26 de 1975

FOR AUSTRALIA:
Pour L’AUSTRALIE:

3a ABcTpaJHio:
PoR AUSTRALIA:
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FoR AUSTRIA:
PouR L’AUTRICHE:
O [T

A A

3a ABCTpHMIO:
PoOR AUSTRIA:

PETER JANKOWITSCH
14/10/1975

For THE BAHAMAS:
Pour LEs BAHAMAS:

t LALAU\‘)J» N

e b

3a BaraMckHe OCTPOBAa:
PoR LAS BAHAMAS:

For BAHRAIN:
Pour BAHREIN:

ol o5
@ +k:

3a Baxpeiin:
Por BAHREIN:

ForR BANGLADESH:
PouR LE BANGLADESH:

1 Al

FX L ECA R

3a BaurJjazeui:
PoR BANGLADESH:

For BARBADOS:
PoUR LA BARBADE:

3 w"’LL)L! N
e e s A
3a Bapb6agoc:
Por BARBADOS:
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For BELGIUM:

Pour rA BELGIQUE:

: Wady o

bk 4| BF:

3a Beasruio:

Por BELGICA:
E. LONGERSTAEY
19 mars 1975

For BHUTAN:
Pour LE BHOUTAN:
s By F

A

3a Byran:

Por BHUTAN:

For BoL1via:
Pour LA BoLIVIE:

s edd g o5
W A M T

3a BosmBHIO:
Por BoLrvia:

For BoTswaNA:
PoUR LE BOTSWANA:

14 % R.4A:
3a Borcsany:
Por BoTswana:

For BraziL:
PouRr LE BREsIL:

s Qi s

e &%

3a BpasnaHio:
Por EL BrasiL:
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For BuLGARIA:
Pour LA BULGARIE:
il e

1% 4o | It:

3a Bouarapuio:
Por BULGARIA:

GUERO GROZEV
11/4. 1976’

For Burma:
Pour LA BIRMANIE:

H La_)‘,g U"

i@ &

3a Bupmy:
Por BIrRmANIA:

For Burunbpr:
Pour LE Burunbr:

PR
# bbb,

3a Bypyuau:
Por Burunbi:

JOSEPH NDABANIWE
Le 13 novembre 1975

For THE BYELORUSSIAN SoviET SociAList REPUBLIC:
Pour LA REPUBLIQUE SOCIALISTE SOVIETIQUE DE BIELORUSSIE:

s GOl gt LSV 2V L) sy L) gy oF

T M%aes i X E4oF:

3a Besopycckyo CoBerckyio CoumpamcrHyYecKylo PecnyGuamKy:
Por 1A REPUBLICA SOCIALISTA SOVIETICA DE BIELORRUSIA :

G. TCHERNOUCHTCHENKO
30.V1.75

! 4 February 1976 —4 février 1976.
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For CaNADA:

Pour LE CANADA:

WS e

Ao /?\ p &

3a Kanany:

PoRr EL CANADA:
SauL ForBES RAE
February 14, 1975

For THE CENTRAL AFRricaN RepuBLIC:
Pour 1A REPUBLIQUE CENTRAFRICAINE:
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Por LA REPUBLICA CENTROAFRICANA:

For CHAD:
Pour LE TcHAD:
] o

£ 1%

3a Yax:

Por EL CHAD:

For CHILE:
Pour LE CHILI:

feth oo

¥ 4

3a Ynoam:

Por CHILE:

For CHinA:
Pour LA CHINE:

ol oo
¥ & .

3a Knaraii:
Por CHINA:

Vol 1023, 1-15020



1976 United Nations — Treaty Series ® Nations Unies — Recueil des Traités 47

For CpLOMBlA:
Pour LA COLOMBIE:

eyl sS o5

F 1ot
3a Ro.fxymﬁmo:
Por CoLOMBIA:

For THE CoNGoO:
Pour LE Conco:

TSN

A K

3a Konro:
Por EL CoNGo:

For Costa Rica:

Pour LE CosTA Rica:

Sl oS o

& 3 ik K o
3a Kocra-Puky:
Por Costa Rica:

For CuBa:
Pour CuBa:

AT N
-l %
3a KyOy:
Por CuBa:

For CYPRuUS:
Pour CHYPRE:

e O
¢ QRS
3a Kanp:
Por CHIPRE:
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For CZECHOSLOVAKIA:
Pour LA TCHECOSLOVAQUIE:

¢ S0 gl S5 o2
A% A& 1K &
3a YexocJ0BAKHIO:
Por CHEcCoOSLOVAQUIA:

LapisLav Smip
5 April 1976

For DaHOMEY:
Pour LE DAHOMEY:
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ik fr ik

3a Mdaromero:

Por EL DAHOMEY:

For THE DEMocRATIC PEOPLE’S REPUBLIC OF KOREA:
PouR LA REPUBLIQUE POPULAIRE DEMOCRATIQUE DE COREE:

2 Lol 3 sl Lol L) oS &) gy o2

BRI EIXARKANE:

3a Kopeiickyio Hapoano-AeMokparaueckyio Pecrry6imky
Por LA REPUBLICA PoPULAR DEMOCRATICA DE COREA:

For THE DEMocRraTIC REPUBLIC OF VIET-NAM:
Pour LA REPUBLIQUE DEMOCRATIQUE DU VIET-NAM :
2 ol 3 gesdll Jlmd Ly e 5

AH A ZE L4

3a JMemokparnieckyio PecnyGauky Brernam:
Por LA REPUBLICA DEMoCRATICA DE VIET-NAM:

For DEMoOcCRATIC YEMEN:
Pour LE YEMEN DEMOCRATIQUE:

1 bl 8 ‘,..g.d\ O-‘-J\ 5

R £ &i07):

3a Jdemoxparnyeckuit Hemewn:
Por EL YEMEN DEMOCRATICO:
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For DENMARK:
Pour LE DANEMARK:
¢ _)Lu'u\ Nt

7 %

3a Jdaumio:

Por DINAMARCA:

HENNING HIORTH-NIELSEN
12 décembre 1975

For THE Dominican REpuBLIC:
Pour LA REPUBLIQUE DoMINICAINE :

b S gl & el
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3a JdomuuukaHCKY0 PecnyOJHKY:
Por LA RepUBLICA DOMINICANA:

For Ecuapor:
PouRr L’EQUATEUR:

H _)‘,a\){y‘ Nt
N3 I
3a JxBajgop:
Por EL EcuaDoOR:

For EcyPT:
Pour L’EGYPTE:
1 e u&

L B

3a Ermmer:
Por EcipTo:

For EL SALvADOR:
Pour EL SALVADOR:
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#rR$:

3a CaumbBapop:
Por EL SALVADOR:
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FoR EQUATORIAL GUINEA:
PouR LA GUINEE EQUATORIALE:

: A }:_.7\ s -

# i /LA .

3a OxBaTopHaabHYI0 I'BHHEIO:
Por GUINEA ECUATORIAL:

For ETHiOPIA:
Pour L.’ETHIOPIE:
: J-?:‘CJ"

3R Bt I
3a AdHONHIO:
Por ETiOPiA:

For Fui:
Pour FipJr:
# R

3a PHIKHA
Por Fui:

For FINLAND:

Pour LA FINLANDE:
: ‘l'l... y

3a PHHIAHAMIO:
Por FINLANDIA:

For FRANCE:
PouRr LA FRANCE:
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3a PpamumIo:
Por FRANCIA:

Louis DE GUIRINGAUD
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For GaBoN:
Pour LE GABON:

2 ol e

Ho 1&

3a I'abomu:
Por EL GABON:

For GamBIA:
Pour LA GAMBIE:
t s

fx] +t 3 :

3a I'aMOHIO:
Por GAMBIA:

For THE GERMAN DEMoOCRATIC REPUBLIC:
PouR LA REPUBLIQUE DEMOCRATIQUE ALLEMANDE:

1 Al Ll 5 gesall D) gpendl 6

j8EE RIS A0

3a I'epmaHcKkyi0 llemoxpamecxylo PecnyGaHky:
Por LA REPUBLICA DEMOCRATICA ALEMANA

PETER FLORIN
27.8.1975

For GErRMANY, FEDERAL REPUBLIC OF:

POUR L’ALLEMAGNE, REPUBLIQUE FEDERALE D’:
2 sl L) gl < LA 0
BEEIBPHAE:

3a degepaTnBHy0 Pecny6mky I'epyanms:
Por ALEMANIA, REPUBLICA FEDERAL DE:

RUDIGER FREIHERR VON WECHMAR
2-3-76'

1 2 March 1976 —2 mars 1976.
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For GHANA:
Pour LE GHANA:
: Ul d"

Ho 4R

3a TI'any:

Por GHANA:

For GREECE:
Pour LA GRECE:

1 S gl e
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3a Ipemmo:

Por GRECIA:

FoR GRENADA:
PouUR LA GRENADE:
Hly £ o
oo :

3a I'penany:
PoR GRANADA:

ForR GUATEMALA:

Pour LE GUATEMALA:

g | ‘,:. F
B 4
3a I'BaTemaJy:
Por GUATEMALA:

For GUINEA:
Pour LA GUINEE:
JUA L :

3a I'sunero:
Por GUINEA:
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For GUINEA-BissAu:
PoUR LA GUINEE-Bissau :

t S = Ll e
LA &k - suég
3a I'snnelo-Brcay:
PoR GUINEA-Bissau:

For GUYANa:
PouR LA GUYANE:

: U o~

+ 195
3a I'BnHany:
PoR GuyANa:

For HaIT1:
Pour Hait:

H q:-.gLA 0"
8
3a I'apTA:
Por Harri:

For THE HoLY SEE:
Pour LE SAINT-SIEGE:

g S e
A it

3a Cmareinumit npecroa:

Por LA SANTA SEDE:

For HoONDURAS:
Pour LE HONDURAS:
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X IELE:
3a I'onaypac:

Por HONDURAS:
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For HunGARY:
Pour LA HoONGRIE:
tolia e

B % 4

3a Bexrpuio:
Por HUNGRIA:

IMRE HoOLLAI
13th Oct. 1975

For ICELAND:
Pour L’ISLANDE:

T VL W S

K g .

3a Hcaangmio:
PoR ISLANDIA:

For Inp1a:
Pour L’INDE:

:.;.‘.J\d;
gp JE ¢

3a Hugmio:
Por LA INDIA:

For INDONESIA:
Pour L’ INDONESIE:

s L il 5

I WA E X
3a Mupomesnio:
PoR INDONESIA:
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For IRAN:
Pour L’IraN:
T Jg_l o

1P 84 :

3a Hpanu:
Por EL IRAN:

.Fon IrAQ:
Pour L'IRAK:

3 é‘ J.‘J‘ U"

1P iz %,
3a Hpak:
Por EL IRrak:

For IRELAND:
Pour L’ IRLANDE:
3a Hpaanpmo:
Por IRLANDA:

For ISRAEL:
Pour IsRAEL:
et e
yA &3]
3a Hzpaunas:
Por ISRAEL:

For ITaLY:
Pour L’ITALIE:
: L:JLL.:_\ o

XA
3a Hrauamio:
Por ItaLia:

FEREYDOUN HOVEYDA
27 May 1975
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For THE Ivory CoasT:
Pour LA COTE D'IVOIRE:
H CL.J\ J’L—n d‘

% % & 7

3a Beper C.onosoit Kocru:

Por LA CosTA DE MARFIL:

For JAMAICA:
PouUR LA JAMAIQUE:
Sl o

F X Ao

3a Amafiky:

Por JaMalcaA:

For JaPaN:
Pour LE JAPON:
T W

B A :

3a dAnommo:
PoR EL JAPON:

FoR JoRDAN:

POUR 1.A JORDANIE:
: oW o

49 8 .

3a Hopmaumio:
Por JORDANIA:

For KENYA:
Pour LE KENYA:

t LS s

H R I:
3a Keumo:
Por KENIA:
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For THE KuMER REPUBLIC:

Pour 1A REPUBLIQUE KHMERE:

1 e L) e F

% 1§ 3 4o F:

3a Kxmepckyio PecnyGimky:
Por LA REPUBLICA KHMER:

For Kuwailr:
Pour LE KowEeiT:

t S ‘,ﬂ\ o
£ & 1% :
3a Kyseiir:
Por Kuwailr:

For Laos:
Pour LE Laos:

t W e
& it
3a JIaoc:
Por Laos:

For LEBANON:
Pour LE LiBAN:
ol s

Roe #:

3a JIuBaH:
Por EL LiBANO:

For LESOTHO:
Pour LE LEsoTHO:

1 P 5
A Eit:
3a Jlecoro:
Por LEsoTHoO:
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For LIBERIA:
Pour LE LIBERIA:

e 5

At E X
3a JInGepmo:
Por LiBERIA:

For THE LiBYaN AraB REPUBLIC:
Pour LA REPUBLIQUE ARABE LIBYENNE:

t Gl Tl D o)
BT 42 16 #) ¢t Ik 4o [F] :

3a JIusniickyio ApaGekyio Pecny6amky:

Por LA REPUBLICA ARABE LiBIA:

For LIECHTENSTEIN:
PourR LE LIECHTENSTEIN:
3 ,w.‘ - ’o=' ' &

5 &K+
3a JInxTenurredin:
Por LIECHTENSTEIN:

For LUXEMBOURG:
Pour LE LuxEMBOURG:

P oS oo
P AR

3a JIiokcemOypr:
Por LuxEMBURGO:

For MADAGASCAR:
PouR MADAGASCAR:

3 Ji_‘.kh o

L) ik jo # Ho -
3a Majgarackap:
Por MADAGASCAR:
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For MaLaw1:
Pour LE MaLAwL:

:&s‘,ﬂba&
5 12 #i:

3a MaJjaBn:
Por MaLAwWI:

For MaALAYSIA:
Pour LA MALAISIE:

el 8
L AHIL:

3a Maaaiickyio Penepanuio:

Por MALASIA:

For THE MALDIVES:
Pour LES MALDIVES:
tcade e oF

L SAT S

3a MaabnaHuBbI:

Por LAS MALDIVAS:

For MaLr1:
Pour LE MaL1:

L 2
5 2
3a Ma.m:
Por MaLi:

For MaLTA:
Pour MALTE:
H Mﬁ U"

L p: O T
3a Maabry:
Por MaALTA:
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For MAURITANIA:
Pour LA MAURITANIE:
) e 6

L EBRA L

3a MaBpHTaHHIO:
PorR MAURITANIA:

For MAURITIUS:
Pour MAURICE:
Py OF

L F K ﬁf[ .
3a MaBpakmii:
Por Mavricio:

For MExico:
Pour LE MEXIQUE:

3 s‘l,-‘." o
Faed:
3a MekcHky:
Por Mgxico:
ALFONSO GARCIA ROBLES
19-XI11-75
For MonNaco:
Pour Monaco
1 S f
P
3a Monako:
Por Monaco:
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For MONGOLIA:
Pour LA MoONGOLIE:
1\ gie o5

% F:

3a MouroJumio:
Por MonGoLIA:

TSEVEGZAVYN PUNTSAGNOROV
30.X.75

For Morocco:
Pour LE MaRroc:

vl s
4

3a Mapokko:
Por MARRUECOS:

For NAURU:
Pour NAURU:
BT I
3§ & .

3a Haypy:
PoR NAURU:

For NEPAL:
Pour LE NEPAL:
V- I

3a Henaua:

Por NEPAL:

For THE NETHERLANDS:
Pour LES Pays-Bas:

: WY 4 o8

YRR

3a Hupepaanibl:

Por Los Paises Bajos:
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For NEw ZEALAND:

Pour LA NOUVELLE-ZELANDE:
&

3a Hoayio 3ejanauio:

Por NUEvVA ZELANDIA:

For Nicaracua:
Pour LE NicARAGUA:

: | Jﬁ\ )L‘,_.i o
R, ho g )i
3a Huxaparya:
Por NicARrAGuUA:

GUILLERMO LANG
May 13-1975

For THE NIGER:

Pour LE NIGER:

3 ﬁ,ﬂ\ o

ko B A

3a Hurep:

Por EL NiGER:
ILLA SALIFOU
Le S aoiit 1976

For NIGERIA:
PouR LE NIGERIA:

t L e o6
/. 8 #| I
3a Harepmo:
PoR NIGERIA:
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For NoRwWAY:
Pour LA NORVEGE:
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& :

3a Hopeermio:
Por NORUEGA:

For OMAN:
Pour L’OMAN :

R SV
T % :
3a Oman:
Por OMAN:

FoRr PAKISTAN:
PouUR LE PAKISTAN:
H QL'.'—S\-: g~
e A e
3a ITakHcTaH:
PoR EL PAKISTAN:
I. A. AKHUND
1 December 1975

For PANAMA:
Pour LE PANAMA:

erD:
3a IManamy:
PoR PANAMA:

For PARAGUAY:
PouR LE PARAGUAY:
r Sl e
Ciz#:

3a Haparsaii:
Por EL PARAGUAY:
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For PERru:
Pour LE PErou:

Ty J=‘“u"
A

3a Ilepy:
Por EL PERU:

For THE PHILIPPINES:
Pour LEs PHILIPPINES:

t geeledll o5
itit &

3a PRIMINHHBI
Por FiLIPINAS:

For PoLaND:

PouR LA POLOGNE:

H Ll.ﬂ > uf-

B E

3a IloJbuny:

Por PoLonA:
HENRYK JAROSZEK
December 4, 1975

For PoRTUGAL:
Pour LE PorTUGAL:

:JL'JJ.J\;,;
EEE

3a IlopryraJomo:
Por PoRTUGAL:

FoRr QATAR:
POUR LE QATAR:

2 Aab o5

+ % 4
3a Karap:
PoR QATAR:
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For THE RePUBLIC OF KOREA:
Pour LA REPUBLIQUE DE COREE:

L, Ly S
R RE:

3a Kopeiickyio Pecny6imKky:
Por LA REPUBLICA DE COREA:

For THE REPUBLIC oF VIET-NAM:

Pour LA REPUBLIQUE DU VIET-NAM:

] ’L:?_J :'3),”” N
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3a Pecny6/mky Bhernam:

Por LA REpUBLICA DE VIET-NAM:

For RoMaANIA:
Pour LA ROUMANIE:
ey, o
¥LRE:

3a Pymbmmo:
Por RumaniA:

For RwaNDA:
Pour LE RwanDa:
1 il N

J BT

3a Pyanny:

Por RwaNnDA:

For SAN MaRINO:

Pour SAINT-MARIN:
t gl Ul s

2 5 his:

3a Can-Mapumuo:

Por SaN Marino:
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FOR SAUDI ARABIA:
PouRr L’ARABIE SAOUDITE:

¢ Lo gand) Gy el S e

2V 43 P 4246 :

3a CayaoBcKyio ApaBHIO:
PoOR ARABIA SAUDITA:

For SENEGAL:
PouR LE SENEGAL:

: J\.i.'...]\ N

b SR LE S
3a CeHeraJi:
PoR EL SENEGAL:

For SiERRA LEONE:
Pour LA SIERRA LEONE:
t o

iz $h% H:

3a Cneppa-Jleone:
Por SIERRA LEONA:

For SINGAPORE:
Pour SINGAPOUR:
H oJ‘,.iLi.;_- JS-

3 e

3a Cmuranyp:
Por SINGAPUR:

TomMy KOH THONG BEE
31st August 1976

For SOMALIA:
Pour LA SOMALIE:

byl
%5 2

3a ComaJum:
Por SoMALIA:
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For SouTH AFRICA:

Pour L’AFRIQUE DU Sub:

R PO LIRS

dn 4k

3a I0xkHYy10 ADpHKY:
Por SUDAFRICA:

For SPAIN:

Pour L’ESPAGNE:
sl e
&g

3a Mcnaumio:
Por EspaNa:

For SR1 LANKA:
Pour Sri LANkaA:

ST RUE N
TS S
3a IIpn JIaHnka:
Por Sr1 Lanka:

For THE SuDAN:
Pour LE SouUDAN:

b o

7 FF

3a Cynan:
Por EL SUDAN:

For SwAZILAND:
PouR LE SOUAZILAND:
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3a CBa3nneHn:
Por SwaziLANDIA:
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FoR SWEDEN:

Pour LA SUEDE:

T A j—J\ e

3%

3a HIsemmio:

Por SuEecia:
OLoF RYDBECK
June 9th, 1976

For SWITZERLAND:

Pour LA SulssE:

P P

3h L.

3a IIBefimapnio:

Por Suiza:.

SIGISMOND MARCUARD
Le 14 avril 1975

For THE SyriaN ArRaB REPUBLIC:

PouR LA REPUBLIQUE ARABE SYRIENNE;

2 &y gt Lol L peed) s

P 42 16 4241 L3¢ 40 )

3a Cupmiickyio ApaGekyio PecnyGimky :
Por LA REPUBLICA ARABE SIRIA :

For THAILAND:
Pour LA THAILANDE:
‘3a TanaaHg:

Por TAILANDIA:
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For Toco:
Pour LE Toco:
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3 ¥

3a Toro:
Por EL Toco:

For TonGA:
Pour LEs TonGA:
Pl e

% Ho:

3a Toura:

Por TonGa:

For TriniDAD AND ToOBAGO:

Pour LA TRINITE-ET-TOBAGO:

P SRR VLA

14 2 R k4o 3 €3
3a Tpunupan H Tobaro:
Por TRINIDAD Y TABAGO:

For TunisiA:
Pour LA TunIsIE:

RSl N
X M
3a Tynuc:
Por TUNEz:

For TuRKEY:
Pour LA TurQuUIE:
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1 X A/

3a Typmmo:

Por Turquia:
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For UGANDA:
Pour L’OUGANDA:

H \.Li-_,\ JS
B Fik:
3a Yraupgy:
Por UGANDA:

For THE UKRAINIAN SovIET SociaLisT REPUBLIC:

Pour LA REPUBLIQUE SOCIALISTE SOVIETIQUE D’UKRAINE :

v 5L o) TS 25N L S0 L) gt o5

B 4% 5ikit o 3 4o F:

3a Ykpannckyw Coserckyio CompamcrHdeckyo Pecny6umky:

Por LA REPUBLICA SociALISTA SoviETICA DE UCRANIA:
MARTUNENKO
11.07.75'

For THE UNI1ON OF SovIET SociaLisST REPUBLICS:
Pour L’UNION DEs REPUBLIQUES SOCIALISTES SOVIETIQUES:
¢ il gl 1,2V Ol ) pendlbons o5
DHikitAe T X H 4o FHLEL:
3a Cow3 Coserckmx Commauanctavecknx PecnyG.mk:
Por LA UNION DE REPUBLICAS SOCIALISTAS SOVIETICAS:

Y. A. MALIK

17.V1.75

For THE UNITED ARAB EMIRATES:

PouR LES EMIRATS ARABES UNIS:

¢ szl L all WY Do o5

BT 1216 BL4 B K B

3a O6peguHeHHble ApabckHe OMHPAThI
Por r0s EMirRATOS ARABES UNIDOS:

111 July 1975 —11 juillet 1975.
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For THE UniTED KiN¢DOM OF GREAT BRITAIN AND NORTHERN IRELAND:
Pour LE RoYAUME-UN1I DE GRANDE-BRETAGNE ET D’IRLANDE DU NORD:

b L WSy elaall Ly L susent SSL 6
RFPIGGAILE 7 24 1 B

3a Coepunennoe KopoJieBcrso BesmkoGpuranmu B Cesepmott Mpianmmn:
Por EL Reino UNiDO DE GRAN BRETANA E IRLANDA DEL NORTE:

IBOR SEWARD RICHARD
6/5/75"

For THE UniTED REPUBLIC OF CAMEROON:
Pour LA REPUBLIQUE-UNIE DU CAMEROUN:

P ST | QJJ:.-‘K“ :g)‘”.’. N

EE MRS 3 foF):

3a O6vegmueHAy0 Pecnyomxy Kamepyn:
Por rA RepUBLICA UNiDA DEL CAMERUN:

For THE UniTED REPUBLIC OF TANZANIA:
Pour LA REPUBLIQUE-UNIE DE TANZANIE:
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38 & R I AL A 3t 4o [F] .

3a O6venunennyio Pecny6mxy Tansanma:
Por LA REp(BLICA UNIDA DE TANZANIA:

For THE UNITED STATES OF AMERICA:
Pour LEs ETats-Unis D’ AMERIQUE:
1 Sy Wt usadl LY W e

£ 4 B4 L E:
3a Coemunennsnie Illtarhl AMepHKH:
Por Los EsTapos UNIDOS DE AMERICA :

JOHN ScALl
24 January 1975

! 6 May 1975 —6 mai 1975.
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For THE UPPER VOLTA:
Pour LA HAUTE-VOLTA:
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N Sk

3a Bepxuioo BoubTty:
PoR EL ALTO VOLTA:

For Urucuay:
Pour L'URUGUAY:

ROEIPEE
5124

3a Ypyrsaii:
Por EL URuGUAY:

For VENEZUELA:
PouR LE VENEZUELA:

R RE IV

% & 34 4
3a Benecyouy:
PoRr VENEZUELA:

For WESTERN SAMOA:

PourR LE SAMO0A-OCCIDENTAL:

v A el 0
& PAL:

3a 3anaguoe Camoa:
Por SamMoa OQCCIDENTAL:

For YEMEN:
Pour LE YEMEN:
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3a HMemen:

Por EL YEMEN:
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For YuGosLAVIA:

PouR LA YOUGOSLAVIE:
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3a IOrocjaBuIO:;
PorR YUGOSLAVIA:

For ZAIRE:
PoOUR LE ZAIRE:

SV
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3a 3aup:

PoR EL ZAIRE:

For ZAMBIA:
Pour LA ZAMBIE:
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4t
3a 3amMOHIO:
Por ZaMBIA:
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UNITED NATIONS
(UNITED NATIONS DEVELOPMENT PROGRAMME)

and
MOZAMBIQUE

Agreement concerning assistance by the United Nations
Development Programme to the Government of the
People’s Republic of Mozambique (with a declaration
made upon signature). Signed at Maputo on 15 Sep-
tember 1976

Authentic texts: English and Portuguese.
Registered ex officio on 15 September 1976.

ORGANISATION DES NATIONS UNIES
(PROGRAMME DES NATIONS UNIES
POUR LE DEVELOPPEMENT)
et
MOZAMBIQUE

Accord relatif a une assistance du Programme des Nations
Unies ponr le développement au Gouvernement de la
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tion faite lors de la signature). Signé a Maputo le
15 septembre 1976

Textes authentiques : anglais et portugais.
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AGREEMENT' BETWEEN THE GOVERNMENT OF THE PEOPLE’S
REPUBLIC OF MOZAMBIQUE AND THE UNITED NATIONS DE-
VELOPMENT PROGRAMME

WHEREAS the General Assembly of the United Nations has established the
United Nations Development Programme (hereinafter called the UNDP) to support
and supplement the national efforts of developing countries at solving the most im-
portant problems of their economic development and to promote social progress and
better standards of life; and

WHEREAs the Government of the People’s Republic of Mozambigque wishes to
request assistance from the UNDP for the benefit of its people;

Now THEREFORE the Government and the UNDP (hereinafter called the Parties)
have entered into this Agreement in a spirit of friendly co-operation.

Article I. SCOPE OF THIS AGREEMENT

1. This Agreement embodies the basic conditions under which the UNDP and its
Executing Agencies shall assist the Government in carrying out its development proj-
ects, and under which such UNDP-assisted projects shall be executed. It shall apply
to all such UNDP assistance and to such Project Documents or other instruments
(hereinafter called Project Documents) as the Parties may conclude to define the par-
ticulars of such assistance and the respective responsibilities of the Parties and the
Executing Agency hereunder in more detail in regard to such projects.

2. Assistance shall be provided by the UNDP under this Agreement only in
response to requests submitted by the Government and approved by the UNDP.
Such assistance shall be made available to the Government, or to such entity as the
Government may designate, and shall be furnished and received in accordance with
the relevant and applicable resolutions and decisions of the competent UNDP
organs, and subject to the availability of the necessary funds to the UNDP.

Article II. FORMS OF ASSISTANCE
1. Assistance which may be made available by the UNDP to the Government under
this Agreement may consist of:

(a) the services of advisory experts and consultants, including consultant firms
or organizations, selected by and responsible to, the UNDP or the Executing
Agency concerned;

(b) the services of operational experts selected by the Executing Agency, to per-
form functions of an operational, executive or administrative character as
civil servants of the Government or as employees of such entities as the
Government may designate under article I, paragraph 2, hereof;

(c) the services of members of the United Nations Volunteers (hereinafter
called volunteers);

(d) equipment and supplies not readily available in the People’s Republic of
Mozambique (hereinafter called the country);

(e) seminars, training programmes, demonstration projects, expert working
groups and related activities;

! Came into force on 15 September 1976 by signature, in accordance with article X111 (1).

Vol 1023, 1-15021



1976 United Nations — Treaty Series ¢ Nations Unies — Recueil des Traités ki

(f) scholarships and fellowships, or similar arrangements under which candi-
dates nominated by the Government and approved by the Executing Agency
concerned may study or receive training; and

(g) any other form of assistance which may be agreed upon by the Government
and the UNDP.

2. Requests for assistance shall be presented by the Government to the UNDP
through the UNDP resident representative in the country (referred to in para-
graph 4 (a) of this article), and in the form and in accordance with procedures
established by the UNDP for such requests. The Government shall provide the
UNDP with all appropriate facilities and relevant information to appraise the re-
quest, including an expression of its intent with respect to the follow-up of
investment-oriented projects.

3. Assistance may be provided by the UNDP to the Government either directly,
with such external assistance as it may deem appropriate, or through an Executing
Agency, which shall have primary responsibility for carrying out UNDP assistance to
the project and which shall have the status of an independent contractor for this pur-
pose. Where assistance is provided by the UNDP directly to the Government, all
references in this Agreement to an Executing Agency shall be construed to refer to
the UNDP, unless clearly inappropriate from the context.

4. (a) The UNDP may maintain a permanent mission, headed by a resident repre-
sentative, in the country to represent the UNDP therein and be the principal channel
of communication with the Government on all Programme matters. The resident
representative shall have full responsibility and ultimate authority, on behalf of the
UNDP Administrator, for the UNDP programme in all its aspects in the country,
and shall be team leader in regard to such representatives of other United Nations
organizations as may be posted in the country, taking into account their professional
competence and their relations with appropriate organs of the Government. The resi-
dent representative shall maintain liaison on behalf of the Programme with the ap-
propriate organs of the Government, including the Government’s co-ordinating
agency for external assistance, and shall inform the Government of the policies,
criteria and procedures of the UNDP and other relevant programmes of the United
Nations. He shall assist the Government, as may be required, in the preparation of
UNDP country programme and project requests, as well as proposals for country
programme or project changes, assure proper co-ordination of all assistance
rendered by the UNDP through various Executing Agencies or its own consultants,
assist the Government, as may be required, in co-ordinating UNDP activities with
national, bilateral and multilateral programmes within the country, and carry out
such other functions as may be entrusted to him by the Administrator or by an Exe-
cuting Agency.

(b) The UNDP mission in the country shall have such other staff as the UNDP
may deem appropriate to its proper functioning. The UNDP shall notify the Govern-
ment from time to time of the names of the members, and of the families of the
members, of the mission, and of changes in the status of such persons.

Article III. EXECUTION OF PROJECTS
1. The Government shall remain responsible for its UNDP-assisted development
projects and the realization of their objectives as described in the relevant Project
Documents, and shall carry out such parts of such projects as may be stipulated
in the provisions of this Agreement and such Project Documents. The UNDP under-
takes to complement and supplement the Government’s participation in such
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projects through assistance to the Government in pursuance of this Agreement and
the Work Plans forming part of such Project Documents, and through assistance to
the Government in fulfilling its intent with respect to investment follow-up. The
Government shall inform UNDP of the Government Cooperating Agency directly
responsible for the Government’s participation in each UNDP-assisted project.
Without prejudice to the Government’s overall responsibility for its projects, the
Parties may agree that an Executing Agency shall assume primary responsibility for
execution of a project in consultation and agreement with the Cooperating Agency,
and any arrangements to this effect shall be stipulated in the project Work Plan
forming part of the Project Document together with arrangements, if any, for
transfer of such responsibility, in the course of project execution, to the Government
or to an entity designated by the Government.

2. Compliance by the Government with any prior obligations agreed to be neces-
sary or appropriate for UNDP assistance to a particular project shall be a condition
of performance by the UNDP and the Executing Agency of their responsibilities with
respect to that project. Should provision of such assistance be commenced before
such prior obligations have been met, it may be terminated or suspended without
notice and at the discretion of the UNDP.

3. Any agreement between the Government and an Executing Agency concerning
the execution of a UNDP-assisted project or between the Government and an opera-
tional expert shall be subject to the provisions of this Agreement.

4. The Cooperating Agency shall as appropriate and in consultation with the Exe-
cuting Agency assign a full-time director for each project who shall perform such
functions as are assigned to him by the Cooperating Agency. The Executing Agency
shall as appropriate and in consultation with the Government appoint a Chief
Technical Adviser or Project Coordinator responsible to the Executing Agency to
oversee the Executing Agency’s participation in the project at the project level. He
shall supervise and coordinate activities of experts and other Executing Agency per-
sonnel and be responsible for the on-the-job training of national Government
counterparts. He shall be responsible for the management and efficient utilization of
all UNDP-financed inputs, including equipment provided to the project.

5. Inthe performance of their duties, advisory experts, consultants and volunteers
shall act in close consultation with the Government and with persons or bodies
designated by the Government, and shall comply with such instructions from the
Government as may be appropriate to the nature of their duties and the assistance to
be given and as may be mutually agreed upon between the UNDP and the Executing
Agency concerned and the Government. Operational experts shall be solely responsi-
ble to, and be under the exclusive direction of, the Government or the entity to which
they are assigned, but shall not be required to perform any functions incompatible
with their international status or with the purposes of the UNDP or of the Executing
Agency. The Government undertakes that the commencing date of each operational
expert in its service shall coincide with the effective date of his contract with the Exe-
cuting Agency concerned.

6. Recipients of fellowships shall be selected by the Executing Agency. Such
fellowships shall be administered in accordance with the fellowship policies and prac-
tices of the Executing Agency.

7. Technical and other equipment, materials, supplies and other property financed
or provided by the UNDP shall belong to the UNDP unless and until such time as
ownership thereof is transferred, on terms and conditions mutually agreed upon
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between the Government and the UNDP, to the Government or to an entity
nominated by it.

8. Patent rights, copyright rights, and other similar rights to any discoveries or
work resulting from UNDP assistance under this Agreement shall belong to the
UNDP. Unless otherwise agreed by the Parties in each case, however, the Govern-
ment shall have the right to use any such discoveries or work within the country free
of royalty or any charge of similar nature.

Article IV. INFORMATION CONCERNING PROJECTS

1. The Government shall furnish the UNDP with such relevant reports, maps, ac-
counts, records, statements, documents and other information as it may request con-
cerning any UNDP-assisted project, its execution or its continued feasibility and
soundness, or concerning the compliance by the Government with its responsibilities
under this Agreement or Project Documents.

2. The UNDP undertakes that the Government shall be kept currently informed of
the progress of its assistance activities under this Agreement. Either Party shall have
the right, at any time, to observe the progress of operations on UNDP-assisted proj-
ects.

3. The Government shall, subsequent to the completion of a UNDP-assisted proj-
ect, make available to the UNDP at its request information as to benefits derived
from and activities undertaken to further the purposes of that project, including in-
formation necessary or appropriate to its evaluation or to evaluation of UNDP
assistance, and shall consult with and permit observation by the UNDP for this pur-
pose.

4. Any information or material which the Government is required to provide to the
UNDP under this article shall be made available by the Government to an Executing
Agency at the request of the Executing Agency concerned.

5. The Parties shall consult each other regarding the publication, as appropriate, of
any information relating to any UNDP-assisted project or to benefits derived
therefrom. However, any information relating to any investment-oriented project
may be released by the UNDP to potential investors, unless and until the Govern-
ment has requested the UNDP in writing to restrict the release of information
relating to such project.

Article V. PARTICIPATION AND CONTRIBUTION OF GOVERNMENT
IN EXECUTION OF PROJECT
1. In fulfilment of the Government’s responsibility to participate and co-operate in
the execution of the projects assisted by the UNDP under this Agreement, it shall
contribute the following in kind to the extent detailed in relevant Project Documents:
(a) local counterpart professional and other services, including national
counterparts to operational experts;
(b) land, buildings, and training and other facilities available or produced
within the country; and
(¢) equipment, materials and supplies available or produced within the coun-
try.
2. Whenever the provision of equipment forms part of UNDP assistance to the
Government, the latter shall meet charges relating to customs clearance of such
equipment, its transportation from the port of entry to the project site together with
any incidental handling or storage and related expenses, its insurance after delivery
to the project site, and its installation and maintenance.
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3. The Governmcnt shall also meet the salaries of trainees and recipients of fellow-
ships during the period of their fellowships.

4, If so provided in the Project Document, the Government shall pay, or arrange to
have paid, to the UNDP or an Executing Agency the sums required, to the extent
specified in the Project Budget of the Project Document, for the provision of any of
the items enumerated in paragraph 1 of this article, whereupon the Executing Agency
shall obtain the necessary items and account annually to the UNDP for any expendi-
tures out of payments made under this provision,

5. Moneys payable to the UNDP under the preceding paragraph shall be paid to an
account designated for this purpose by the Secretary-General of the United Nations
and shall be administered in accordance with the applicable financial regulations of
the UNDP.

6. The cost of items constituting the Government’s contribution to the project and
any sums payable by the Government in pursuance of this article, as detailed in Proj-
ect Budgets, shall be considered as estimates based on the best information available
at the time of preparation of such Project Budgets. Such sums shall be subject to ad-
justment whenever necessary to reflect the actual cost of any such items purchased
thereafter.

7. The Government shall as appropriate display suitable signs at each project iden-
tifying it as one assisted by the UNDP and the Executing Agency.

Article VI. ASSESSED PROGRAMME COSTS AND OTHER ITEMS
PAYABLE IN LOCAL CURRENCY

1. In addition to the contribution referred to in article V above, the Government
shall assist the UNDP in providing it with assistance by paying or arranging to pay
for the following local costs or facilities, in the amounts specified in the relevant
Project Document or otherwise determined by the UNDP in pursuance of relevant
decisions of its governing bodies:

(a) thelocal living costs of advisory experts and consultants assigned to projects

in the country;
(b) local administrative and clerical services, including necessary local secre-
tarial help, interpreter-translators, and related assistance;

(c) transportation of personnel within the country; and

(d) postage and telecommunications for official purposes.
2. The Government shall also pay each operational expert directly the salary, al-
lowances and other related emoluments which would be payable to one of its na-
tionals if appointed to the post involved. It shall grant an operational expert the same
annual and sick leave as the Executing Agency concerned grants its own officials,
and shall make any arrangement necessary to permit him to take home leave to which
he is entitled under the terms of his service with the Executing Agency concerned.
Should his service with the Government be terminated by it under circumstances
which give rise to an obligation on the part of an Executing Agency to pay him an in-
demnity under its contract with him, the Government shall contribute to the cost
thereof the amount of separation indemnity which would be payable to a national
civil servant or comparable employee of like rank whose service is terminated in the
same circumstances.
3. The Government undertakes to furnish in kind the following local services and
facilities:

(a) the necessary office space and other premises;
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(b) such medical facilities and services for international personnel as may be
available to national civil servants;
(¢) simple but adequately furnished accommodation to volunteers; and
(d) assistance in finding suitable housing accommodation for international per-
sonnel, and the provision of such housing to operational experts under the
same conditions as to national civil servants of comparable rank.
4. The Government shall also contribute towards the expenses of maintaining the
UNDP mission in the country by paying annually to the UNDP a lump sum mutually
agreed between the Parties to cover the following expenditures:
(a) an appropriate office with equipment and supplies, adequate to serve as
local headquarters for the UNDP in the country;
(b) appropriate local secretarial and clerical help, interpreters, translators and
related assistance;

(c) transportation of the resident representative and his staff for official pur-
poses within the country;

(d) postage and telecommunications for official purposes; and
(e) subsistence for the resident representative and his staff while in official
travel status within the country.

5. The Government shall have the option of providing in kind the facilities referred
to in paragraph 4 above, with the exception of items (b) and (e).
6. Moneys payable under the provisions of this article, other than under para-
graph 2, shall be paid by the Government and administered by the UNDP in accord-
ance with article V, paragraph 5.

Article VII. RELATION TO ASSISTANCE FROM OTHER SOURCES
In the event that assistance towards the execution of a project is obtained by
either Party from other sources, the Parties shall consult each other and the Exe-
cuting Agency with a view to effective co-ordination and utilization of assistance re-
ceived by the Government from all sources. The obligations of the Government
hereunder shall not be modified by any arrangements it may enter into with other en-
tities co-operating with it in the execution of a project.

Article VIII. USE OF ASSISTANCE
The Government shall exert its best efforts to make the most effective use of the
assistance provided by the UNDP and shall use such assistance for the purpose for
which it is intended. Without restricting the generality of the foregoing, the Govern-
ment shall take such steps to this end as are specified in the Project Document.

Article IX. PRIVILEGES AND IMMUNITIES
1. The Government shall apply to the United Nations and its organs, including the
UNDP and U.N. subsidiary organs acting as UNDP Executing Agencies, their prop-
erty, funds and assets, and to their officials, including the resident representative and
other members of the UNDP mission in the country, the provisions of the Conven-
tion on the Privileges and Immunities of the United Nations.'
2. The Government shall apply to each Specialized Agency acting as an Executing
Agency its property, funds and assets, and to its officials, the provisions of the Con-

! United Nations, Treaty Series, vol. 1, p. 15, and vol. 90, p. 327 (corrigendum to vol. 1, p. 18).
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vention on the Privileges and Immunities of the Specialized Agencies,' including any
Annex to the Convention applicable to such Specialized Agency. In case the Interna-
tional Atomic Energy Agency (the IAEA) acts as an Executing Agency, the Govern-
ment shall apply to its property, funds and assets, and to its officials and experts, the
Agreement on the Privileges and Immunities of the IAEA.2

3. Members of the UNDP mission in the country shall be granted such additional
privileges and immunities as may be necessary for the effective exercise by the mis-
sion of its functions.

4. (a) Except as the Parties may otherwise agree in Project Documents relating to
specific projects, the Government shall grant all persons, other than Government na-
tionals employed locally, performing services on behalf of the UNDP, a Specialized
Agency or the IAEA who are not covered by paragraphs 1 and 2 above the same priv-
ileges and immunities as officials of the United Nations, the Specialized Agency con-
cerned or the IAEA under sections 18, 19 or 18 respectively of the Conventions on
the Privileges and Immunities of the United Nations or of the Specialized Agencies,
or of the Agreement on the Privileges and Immunities of the IAEA.

(b) For purposes of the instruments on privileges and immunities referred to in

the preceding parts of this article:

(1) all papers and documents relating to a project in the possession or under the
control of the persons referred to in sub-paragraph 4 (@) above shall be
deemed to be documents belonging to the United Nations, the Specialized
Agency concerned, or the IAEA, as the case may be; and

(2) equipment, materials and supplies brought into or purchased or leased by
those persons within the country for purposes of a project shall be deemed to
be property of the United Nations, the Specialized Agency concerned, or the
IAEA, as the case may be.

5. The expression “persons performing services” as used in articles IX, X and XIII
of this Agreement includes operational experts, volunteers, consultants, and
juridical as well as natural persons and their employees. It includes governmental or
non-governmental organizations or firms which UNDP may retain, whether as an
Executing Agency or otherwise, to execute or to assist in the execution of UNDP
assistance to a project, and their employees. Nothing in this Agreement shall be con-
strued to limit the privileges, immunities or facilities conferred upon such organiza-
tions or firms or their employees in any other instrument.

Article X. FACILITIES FOR EXECUTION OF UNDP ASSISTANCE

1. The Government shall take any measures which may be necessary to exempt the
UNDP, its Executing Agencies, their experts and other persons performing services
on their behalf from regulations or other legal provisions which may interfere with
operations under this Agreement, and shall grant them such other facilities as may
be necessary for the speedy and efficient execution of UNDP assistance. It shall, in
particular, grant them the following rights and facilities:

(a) prompt clearance of experts and other persons performing services on
behalf of the UNDP or an Executing Agency;

(b) prompt issuance without cost of necessary visas, licenses or permits;

! United Nations, Treaty Series, vol. 33, p. 261. For the final and revised texts of annexes published subsequently, see
vol. 71, p. 318; vol. 79, p. 326; vol. 117, p. 386; vol. 275, p. 298; vol. 314, p. 308; vol. 323, p. 364; vol. 327, p. 326;
vol. 371, p. 266; vol. 423, p. 284; vol. 559, p. 348; and vol. 645, p. 340.

2 Ibid., vol. 374, p. 147.
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(c) access to the site of work and all necessary rights of way;

(d) free movement within or to or from the country, to the extent necessary for
proper cxecution of UNDP assistance;

(e) the most favourable legal rate of exchange;

() any permits necessary for the importation of equipment, materials and sup-
plies, and for their subsequent exportation;

(g) any permits necessary for importation of property belonging to and in-
tended for the personal use or consumption of officials of the UNDP, its
Executing Agencies, or other persons performing services on their behalf,
and for the subsequent exportation of such property; and

(h) prompt release from customs of the items mentioned in sub-paragraphs (f)
and (g) above.

2. Assistance under this Agreement being provided for the benefit of the Govern-
ment and people of the People’s Republic of Mozambique, the Government shall
bear all risks of operations arising under this Agreement. It shall be responsible for
dealing with claims which may be brought by third parties against the UNDP or an
Executing Agency, their officials or other persons performing services on their
behalf, and shall hold them harmless in respect of claims or liabilities arising from
operations under this Agreement. The foregoing provision shall not apply where the
Parties and the Executing Agency are agreed that a claim or liability arises from the
gross negligence or wilful misconduct of the above-mentioned individuals.

Article XI. SUSPENSION OR TERMINATION OF ASSISTANCE

1. The UNDP may by written notice to the Government and to the Executing Agen-
cy concerned suspend its assistance to any project if in the judgement of the UNDP
any circumstance arises which interferes with or threatens to interfere with the suc-
cessful completion of the project or the accomplishment of its purposes. The UNDP
may, in the same or a subsequent written notice, indicate the conditions under which
it is prepared to resume its assistance to the project. Any such suspension shall con-
tinue until such time as such conditions are accepted by the Government and as the
UNDP shall give written notice to the Government and the Executing Agency that it
is prepared to resume its assistance.

2. If any situation referred to in paragraph 1 of this article shall continue for a
period of fourteen days after notice thereof and of suspension shall have been given
by the UNDP to the Government and the Executing Agency, then at any time there-
after during the continuance thereof, the UNDP may by written notice to the Gov-
ernment and the Executing Agency terminate its assistance to the project.

3. The provisions of this article shall be without prejudice to any other rights or
remedies the UNDP may have in the circumstances, whether under general principies
of law or otherwise.

Article XII. SETTLEMENT OF DISPUTES

1. Any dispute between the UNDP and the Government arising out of or relating to
this Agreement which is not settied by negotiation or other agreed mode of settle-
ment shall be submitted to arbitration at the request of either Party. Each Party shall
appoint one arbitrator, and the two arbitrators so appointed shall appoint a third,
who shall be the chairman. If within thirty days of the request for arbitration either
Party has not appointed an arbitrator or if within fifteen days of the appointment of
two arbitrators the third arbitrator has not been appointed, either Party may request
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the President of the International Court of Justice to appoint an arbitrator. The pro-
cedure of the arbitration shall be fixed by the arbitrators, and the expenses of the ar-
bitration shall be borne by the Parties as assessed by the arbitrators. The arbitral
award shall contain a statement of the reasons on which it is based and shall be ac-
cepted by the Parties as the final adjudication of the dispute.

2. Any dispute between the Government and an operational expert arising out of or
relating to the conditions of his service with the Government may be referred to the
Executing Agency providing the operational expert by either the Government or the
operational expert involved, and the Executing Agency concerned shall use its good
offices to assist them in arriving at a settlement. If the dispute cannot be settled in ac-
cordance with the preceding sentence or by other agreed mode of settlement, the mat-
ter shall at the request of either Party be submitted to arbitration following the same
provisions as are laid down in paragraph I of this article, except that the arbitrator
not appointed by either Party or by the arbitrators of the Parties shall be appointed
by the Secretary-General of the Permanent Court of Arbitration.

Article XIII. GENERAL PROVISIONS
I. This Agreement shall enter into force upon signature, and shall continue in force
until terminated under paragraph 3 below. Upon the entry into force of this Agree-
ment, it shall supersede existing Agreements concerning the provision of assistance
to the Government out of UNDP resources and concerning the UNDP office in the
country, and it shall apply to all assistance provided to the Government and to the
UNDP office established in the country under the provisions of the Agreements now
superseded.
2. This Agreement may be modified by written agreement between the Parties
hereto. Any relevant matter for which no provision is made in this Agreement shall
be settled by the Parties in keeping with the relevant resolutions and decisions of the
appropriate organs of the United Nations. Each Party shall give full and sympathetic
consideration to any proposal advanced by the other Party under this paragraph.
3. This Agreement may be terminated by either Party by written notice to the other
and shall terminate sixty days after receipt of such notice.
4. The obligations assumed by the Parties under articles IV (concerning project
information) and VIII (concerning the use of assistance) hereof shall survive the
expiration or termination of this Agreement. The obligations assumed by the Gov-
ernment under articles IX (concerning privileges and immunities), X (concerning fa-
cilities for project execution) and XII (concerning settlement of disputes) hereof shall
survive the expiration or termination of this Agreement to the extent necessary to
permit orderly withdrawal of personnel, funds and property of the UNDP and of any
Executing Agency, or of any persons performing services on their behalf under this
Agreement.
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IN WITNESS WHEREOF the undersigned, duly appointed representatives of the
United Nations Development Programme and of the Government, respectively, have
on behalf of the Parties signed the present Agreement in the English and Portuguese
languages in two copies at Maputo, this 15th day of September 1976.

For the United Nations For the Government
Development Programme: of the People’s Republic
of Mozambique:
[Signed] [Signed]
ANTHONY BALINSKI MARCELINO DOS SANTOS
Resident Representative Minister of Development

and Economic Planning

DECLARATION MADE UPON SIGNATURE

“Recalling the resolution 386/1976' adopted by the Security Council on
17 March 1976, the resolutions 1987/LX? and 2020/LXI’ adopted by the Economic
and Social Council on 11 May and 3 August 1976 respectively and the findings of the
Secretary-General’s Mission in its report of 30 April 1976 (document E/5812), the
Government of the People’s Republic of Mozambique is confident that it shall be
exempted from the provisions of article VI, paras. |1 and 4, of the Basic Assistance
Agreement as long as Mozambique’s finances and economy continue to be affected
by the application of sanctions against the rebel government of the British Colony of
Southern Rhodesia in implementation of Security Council resolution 253/1968.™

! United Nations, Official Records of the Security Council, Thirty-first year, Resolutions and Decisions of the Secur-
ity Council 1976 (S/INF/32), p. 7.

2 United Nations, Official Records of the Economic and Social Council, Sixtieth Session, Supplement No. I, p. 10.

3 Ibid., Sixty-first Session, Supplement No. 1, p. 3.

4 United Nations, Official Records of the Security Council, Twenty-third year, Resolutions and Decisions of the
Security Council 1968 (E/5850), p. 5.
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[PORTUGUESE TEXT — TEXTE PORTUGAIS]

ACORDO ENTRE O GOVERNO DA REPUBLIpA POPULAR DE
MOCAMBIQUE E O PROGRAMA DAS NACOES UNIDAS PARA
O DESENVOLVIMENTO

CONSIDERANDO que a Assembleia Geral das Nagdes Unidas estabeleceu o Pro-
grama das Nagdes Unidas para o Desenvolvimento (chamado adiante o PNUD) para
apoiar e complementar os esforges realizados no plano nacional pelos paises em via
de desenvolvimento a fim de solucionar os problemas mais importantes do seu desen-
volvimento econdémico, e para fomentar o progresso social e melhorar o nivel de
vida; i

COoNSIDERANDO que 0 Governo da Republica Popular de Mogambiquc deseja so-
licitar a assisténcia do PNUD em beneficio da sua populagio;

O Governo e o PNUD (chamados adiante as Partes) firmaram o presente Acor-
do animados por um espirito de cooperagdo amistosa.

Artigo I. ALCANCE DO ACORDO

1. O presente Acordo enuncia as condigbes basicas nas quais o PNUD e seus Orga-
nismos de execugdo prestardo assisténcia ao Governo na realizagdo de seus projetos
de desenvolvimento, como também as que presidirdo 4 execugdo dos projetos que
recebem ajuda do PNUD. Serd aplicado a toda assisténcia do PNUD e aos Docu-
mentos do Projeto ou outros instrumentos (chamados adiante Documentos do Pro-
jeto) que as Partes concluirem para definir mais detalhadamente os pormenores de
tal assisténcia e as responsabilidades respectivas das Partes e do Organismo de
Execuc¢do em relagdo a tais projetos.

2. O PNUD s0 prestara assisténcia, em virtude deste Acordo, em resposta a solici-
tagOes apresentadas pelo Governo e aprovadas pelo PNUD. Conceder-se-4 tal assis-
téncia ao Governo, ou a entidade que o Governo designar, e se proporcionara e
receberda em conformidade com as resolugdes e decisGes pertinentés e aplicaveis dos
orgdos competentes do PNUD, e na medida em que o PNUD disponha dos fundos
necessarios.

Artigo II. FORMAS DE ASSISTENCIA

1. A assisténcia que o PNUD pode prestar ao Governo em virtude deste Acordo
serd a seguinte:

(a) Os servigos de assessores e consultores, incluindo empresas e organizagdes
consultoras, selecionados pelo PNUD ou pelo Organismo de Execugido
competente e responsaveis perante eles;

(b) Os servigos de assessores em matéria operacional selecionados pelo Orga-
nismo de Execugdo para que desempenhem fungdes de cariter operacional,
executivo ou administrativo na qualidade de funcionarios do Governo ou
como empregados das entidades que o0 Governo designar em virtude do ar-
tigo 1, paragrafo 2;

(c) Os servigos de Voluntarios das Nagdes Unidas (chamados adiante Volun-
tarios);

(d) Equipamento e provisdes que ndo forem imediatamente disponiveis na
Repiiblica Popular de Mogambique (denominado daqui por diante o pais);
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(e) Seminarios, programas de formacgdo do pessoal, projetos de demonstracio,
grupos de trabalho de técnicos e actividades andlogas;

() Bolsas de estudo ou providéncias semelhantes que permitam aos candidatos
propostos pelo Governo e aprovados pelo Organismo de Execug¢do compe-
tente estudar ou receber formacgdo;

(g) Qualquer outra forma de assisténcia em que convenham o Governo e o
PNUD. '

2. O Governo apresentara as solicitagoes de assisténcia ao PNUD por intermédio
do representante residente do PNUD no pais (mencionado no pardgrafo 4 a) deste
artigo) segundo a maneira ou em conformidade com os procedimentos estabelecidos
pelo PNUD para tais solicitagbes. O Governo proporcionara ac PNUD todas as faci-
lidades adequadas e as informagdes pertinentes para avaliar a solicitagdo, inclusive
uma declarac¢do de intengdo com respeito a gestdo posterior dos projetos de investi-
mento.

3. O PNUD podera prestar assisténcia ao Governo directamente, mediante a ajuda
externa que julgue adequada, ou entdo por intermédio de um Organismo de Execu-
¢d0 cuja responsabilidade primordial serd a de levar a cabo a assisténcia prestada
pelo PNUD ao projeto e cujo estatuto para esses fins serd a de um contratista inde-
pendente. Caso o PNUD preste assisténcia directamente ao Governo, toda referéncia
ao presente Acordo a um Organismo de Execugdo se entenderd como referéncia ao
PNUD, a nio ser que isso seja evidentemente incompativel com o contexto.

4. (a) O PNUD poderd manter no pais uma missdo permanente, encabegada por
um representante residente, a fim de que represente o PNUD e seja a principal via de
comunicacdo com o Governo em todos os assuntos relativos ao Programa. O repre-
sentante residente tera plena responsabilidade e autoridade final em nome do Admi-
nistrador do PNUD no que diz respeito a qualquer aspecto do programa do PNUD
no pais e serd chefe de equipe em relagdo aos representantes de outras organizagoes
das Nag¢des Unidas nomeados no pais, levando em conta a competéncia profissional
dos mesmos e as suas relagdes com os orgdos competentes do Governo. O represen-
tante residente manterd ligagdes, em nome do Programa, com os orgdos competentes
do Governo, inclusive o organismo de coordenagdo do Governo para a ajuda exter-
na, e informara ao Governo sobre as politicas, critérios e procedimentos do PNUD e
outros programas pertinentes das Nag¢des Unidas. Auxiliard o Governo, na medida
necessdria, na preparagdo do programa por pais do PNUD e das solicitagdes de pro-
jetos, bem como nas propostas de alteragdes no programa ou projetos do pais;
assegurard a coordenacgdo adequada de todo tipo de assisténcia prestada pelo PNUD
por intermédio dos distantos Organismos de Execug¢do ou de seus proprios con-
sultores; assistird o Governo, caso seja preciso, na coordenagdo das actividades do
PNUD com os programas nacionais, bilaterais e multilaterais dentro do pais, e
desempenhard qualquer outra fungdo que possam confiar-lhe o Administrador ou
um Organismo de Execucéo.

(b) A missdo do PNUD no pais estard dotada também do pessoal que 0o PNUD
estimar necessario para o desempenho de suas fungdes. O PNUD notificard pe-
riddicamente ao Governo os nomes dos membros da missdo, dos seus familiares,
bem como qualquer mudanc¢a na condigido de tais pessoas.

Artigo III. EXECUCAO DOS PROJETOS

1. O Governo serd responsével pelos seus projetos de desenvolvimento que recebe-
rem ajuda do PNUD e pela realizagio dos seus objectivos segundo estdo descritos
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nos Documentos do Projeto pertinentes e realizard as partes de tais projetos estipu-
ladas nas condig¢des do presente Acordo e de tais documentos do Projeto. O PNUD
se compromete a complementar e suplementar a participagdo do Governo em tais
projetos prestando assisténcia ao Governo de conformidade com o presente Acordo
e com os Planos de Trabalho que fizerem parte dos ditos Documentos do Projeto e
ajudando-o no cumprimento de suas intengdes no que se refere 2 gestdo ulterior dos
projetos de investimento. O Governo indicard ao PNUD qual é o Organismo do Co-
operagdo do Governo que seré directamente responsavel pela participagdo do Gover-
no em cada um dos projetos que receberem ajuda do PNUD. Sem que a respon-
sabilidade geral do Governo pelos seus projetos seja prejudicada, as Partes poderdo
consentir em que um Organismo de Execugio assuma a responsabilidade primordial
na execu¢do de um projeto em consulta e de acordo com o Organismo de Coopera-
¢do, e qualquer providéncia neste sentido constar4d no Plano de Trabalho que for-
mard parte do Documento do Projeto junto com as disposi¢des necessarias, se for o
caso, para a transferéncia de tal responsabilidade, no curso da execugio do projeto,
para o Governo ou uma entidade designada por este.

2. O cumprimento por parte do Governo de quaisquer obrigagdes prévias que de
comum acordo foram consideradas necessérias ou adequadas para a assisténcia do
PNUD a um projeto determinado sera indispensavel para que o PNUD e o Orga-
nismo de Execug@o assumam as suas responsabilidades com respeito a esse projeto.
Caso a prestagdo dessa assisténcia se inicie antes de que se cumpram tais obrigagdes
prévias, ela poderd ser terminada ou suspendida em aviso prévio, a critério do
PNUD.

3. Qualquer acordo entre o Governo e um Organismo de Execuciio relativo 3 exe-
cucdo de um projecto que receba ajuda do PNUD, ou entre o Governo e um assessor
em matéria operacional, estard sujeito as disposi¢des do presente Acordo.

4. O Organismo de Cooperagao designar4, conforme seja necessario € em consulta
com o Organismo de Execugdo, um director a tempo integral para cada projeto, o
qual desempenhari as fungdes que lhe forem confiadas pelo Organismo de Coopera-
¢do. O Organismo de Execugdo designard, conforme seja necessario e em consulta
com o Governo, um Assessor Técnico Principal ou Coordenador do Projeto, respon-
sdvel ante o Organismo de Execugdo, para supervisar a participagdo do Organismo
de Execugdo no projeto, no nivel do projeto. Este assessor supervisara e coordenara
as actividades dos consultores e demais pessoal do Organismo de Execucio € se en-
carregard da formacdo no emprego do pessoal governamental local de contra-
partida. Ecarregar-se-4 da administragfo e da utilizacdo eficaz de todos os factores
financiados pelo PNUD, inclusive o equipamento fornecido para o projecto.

5. No desempenho de suas fungdes, os assessores, consultores e os Volunt4rios agi-
rdo em relagdo estreita com o Governo e as pessoas ou orgdos designados pelo Go-
verno, € obedecerdo as instrugdes que lhes dé o Governo, tendo-se em conta o ca-
récter dos seus deveres ¢ a assisténcia de que se trate, na forma mutuamente aceite en-
tre o PNUD, o Organismo de Execu¢do competente € 0 Governo. Os assessores em
matéria operacional serdo responsaveis tinicamente perante o Governo ou a entidade
a qual estejam ligados e estardo sob a direc¢@o exclusiva destes; contudo, nio se exi-
gira que desempenhem nenhuma fungio que seja incompativel com o seu estatuto in-
ternacional ou com os objectivos do PNUD ou do Organismo de Execugdo. O
Governo se compromete a assegurar que a data em que cada assessor em matéria
operacional comece a trabalhar para o Governo coincida com a data em que entrar
em vigor o seu contrato com o Organismo de Execu¢do competente.
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6. Os beneficiarios de bolsas de estudo serdo selecionados pelo Organismo de Exe-
cugdo. Tais bolsas serdo administradas de conformidade com as politicas e praticas
do Organismo de Execuc¢do na matéria.

7. O equipamento técnico ou de outro tipo, 0s materiais, as provisoes e os demais
bens financiados ou fornecidos pelo PNUD serdo propriedade do PNUD, a menos
que seja transferida a sua propriedade, em conformidade com modalidades e condi-
¢Oes aceites mutuamente pelo Governo e o PNUD, ao Governo ou a entidade que
este designar.

8. Os direitos de patente, de autor e outros direitos andlogos relacionados com
qualquer inveng¢do ou processo que se origine na assisténcia do PNUD em virtude do
presente Acordo serdo propriedade do PNUD. A ndo ser que as Partes, em cada
caso, decidam de outra maneira, o Governo tera direito a utilizar tais invengdes ou
processos no pais, livres de royalties ou outros encargos semelhantes.

Artigo IV. INFORMAGAO RELATIVA AQS PROJETOS

. 1. O Governo devera fornecer ao PNUD informagdes, mapas, contas, registros,
balangos, documentos ¢ qualquer outra informagéo solicitada pelo PNUD em rela-
¢do a todo projeto que receber ajuda do PNUD, ou referente a sua execugéo, a per-
manéncia de suas condigdes de viabilidade e validez ou ao cumprimento pelo Gover-
no de suas responsabilidades em virtude do presente Acordo ou dos Documentos do
Projeto.

2. O PNUD se compromete a manter o Governo informado do progresso de suas
actividades do assisténcia em virtude do presente Acordo. Cada uma das Partes tera
direito, em qualquer momento, a observar o andamento das operagdes nos projetos
que recebam ajuda do PNUD.

3. Uma vez terminado em projeto que tenha recebido ajuda do PNUD, o Governo
fornecera ao PNUD, a pedido deste, a informagio sobre os beneficios derivados do
projeto e as actividades empreendidas para alcangar seus objectivos, inclusive a
informagdo necessaria ¢ apropriada para a avalia¢do do projeto ou da assisténcia do
PNUD e, para estes fins, consultara com o PNUD e permitird que o PNUD observe a
situagdo.

4. Qualquer informagdo ou documento que o Governo deva fornecer ao PNUD em
virtude deste artigo devera ser igualmente posto a disposi¢do do Organismo de Exe-
cugdo se solicitado por este.

5. As Partes se consultario mutuamente sobre a publica¢do, conforme o caso, de
qualquer informagio relativa a um projeto que receber ajuda do PNUD ou aos bene-
ficios derivados do mesmo. Todavia, o PNUD podera p6r a disposi¢do dos possiveis
investidores qualquer informagao relativa a um projeto de investimento, a menos
que o Governo solicite por escrito ao PNUD que restrinja o fornecimento de infor-
magao sobre tal projeto.

Artigo V. PARTICIPACAO E CONTRIBUIGAO DO GOVERNO
NA EXECUCAO DO PROJETO
1. O Governo, em cumprimento de sua obrigacdo de participar e cooperar na exe-
cugdo dos projetos que receberam ajuda do PNUD em virtude do presente Acordo,
fornecera as seguintes contribuigdes em espécie na medida em que determinarem os
Documentos do Projeto correspondentes:
(a) Servigos locais de contrapartida, de caracter profissional ou de outro tipo,
incluindo o pessoal local de contrapartida dos assessores em matéria opera-
cional;
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(b) Terrenos, edificios e servigos de formagéo e de outra natureza produzidos
no pais ou que possam ser obtidos neste; e
(c¢) Equipamento, materiais e provisdes produzidos no pais ou que possam ser
obtidos neste.

2. Sempre que o fornecimento de equipamento estiver incluido na assisténcia do
PNUD ao Governo, este arcard com os gastos decorrentes do despacho alfandegdario
de tal equipamento, seu transporte do porto de entrada até ao local do projeto, como
tambem com gastos acessorios de manipulagdo ou de armazenagem e outros gastos
conexos, seu seguro depois da entrega no lugar do projeto, sua instalagdo e manuten-
¢do.
3. O Governo pagard tambem os saldrios das pessoas que receberem formagao no
projeto e dos bolsistas durante o periodo de suas bolsas de estudo.
4. Se o Documento do Projeto assim o estipular, o Governo pagard ou mandari
pagar ao PNUD ou ao Organismo de Execugdo as somas requeridas, na quantia de-
terminada no Projeto de Or¢camento do Documento do Projeto, para obter qualquer
dos bens e servigos enumerados no pardgrafo 1 deste artigo, depois do que, o Orga-
nismo de Execuc¢do obtera os bens e servigos necessarios e informara anualmente o
PNUD dos gastos feitos gragas as quantias recebidas em conformidade com esta
disposicéo.
5. Assomas que forem pagas ao PNUD de conformidade com o pardgrafo anterior
serdo depositadas numa conta designada para tal efeito pelo Secretdrio Geral das
Nagdes Unidas e serdo administradas conforme as disposigGes pertinentes do Regu-
lamento Financiero do PNUD.
6. O custo dos bens e servigos que constituirem a contribui¢gdo do Governo ao pro-
jeto e as somas a serem pagas pelo Governo em cumprimento deste artigo, segundo
estejam estipuladas nos or¢amentos do Projeto, serdo considerados como estimagdes
baseadas na melhor informagéio de que se disponha no momento de preparar os orga-
mentos do Projeto. Estas quantias serdo objecto de ajustes sempre que seja ne-
cessario para reflectir o custo efectivo de qualquer de tais bens e servigos adquiridos
posteriormente.
7. O Governo deverd prover cada projeto, quando for preciso, de cartazes ade-
quados que sirvam para indicar que o projeto é executado com a ajuda do PNUD e
do Organismo de Execugdo.

Artigo VI. QUOTAS PARA GASTOS DO PROGRAMA
E OUTRAS DESPESAS EM MOEDA NACIONAL
1. Além da contribuigdo mencionada no artigo V supra, o Governo ajudard o
PNUD, mediante o pagamento ou tomando providéncias para o pagamento dos se-
guintes custos e servigos locais, nas quantias determinadas no Documento do Projeto
correspondente ou que hajam sido fixadas de outra forma pelo PNUD em cumpri-
mento das decisGes pertinentes de seus orgdos directores:

(a) Os gastos locais de subsisténcia dos assessores e consultores designados para
0S projetos que se executem no pais;

(b) Os servigos de pessoal local administrativo e de escritério, incluindo o
pessoal local de secretaria, intérpretes, tradutores e demais pessoal auxiliar
que seja necessario;

(c) O transporte do pessoal dentro do pais; e

(d) Os gastos de correio e telecomunicagdes com fins oficiais.
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2. O Governo pagard tambem directamente a cada assessor em matéria operacional
o salério, os subsidios € outros emolumentos conexos que pagaria a um dos seus na-
cionais se fosse nomeado para esse posto. Também concedera a cada assessor em ma-
téria operacional as mesmas férias anuais e licenca para tratamento de satude que o
Organismo de Execugdo competente concede a seus-proprios funcionarios e adoptara
todas as medidas necessarias para permitir-lhe que goze as férias no pais de origem a
que tem direito conforme suas condig¢bes de servigo junto a tal Organismo de Execu-
¢do. Se o0 Governo prescindir de seus servigos em circunstancias que originem uma
obriga¢do do Organismo de Execugdo a pagar-lhe uma indemnizag¢do por tempo de
trabalho prevista no seu contrato, o0 Governo contribuira, por conta da mesma, com
a quantia da indemnizagio que teria que pagar a um funciondrio nacional ou a um
empregado nacional de categoria andloga se desse por terminados os seus servigos
nas mesmas circunstancias.
3. O Governo se compromete a fornecer em espécie os seguintes servigos e instala-
¢oes locais:
(a) Escritdrios e outros locais necessarios;
(b) Facilidades e servigos médicos apropriados para o pessoal internacional
iguais aos que possa haver para os funciondrios nacionais;
(¢) Alojamento simples mas devidamente mobilado para os Voluntarios; e
(d) Assisténcia na procura de alujamento adequado para o pessoal interna-
cional e fornecimento desse tipo de alojamento para os assessores em maté-
ria operacional nas mesmas condigdes que para os funciondrios nacionais de
categoria semelhante.
4. O Governo contribuird tambem com os gastos de manuten¢do da missdo do
PNUD no pais concedendo anualmente ao PNUD uma soma global determinada de
comum acordo entre as Partes para cobrir os gastos seguintes:
(@) Um escritdrio apropriado, dotado de equipamento e provisdes, suficiente
para servir de sede local do PNUD no pais;
(b) Pessoal local administrativo e de escritério adequado, intérpretes,
tradutores e demais pessoal auxiliar que seja necessario;
(c) Os gastos de transporte do representante residente e seus ajudantes dentro
do pais para fins oficiais:
(d) Os gastos de correio e telecomunicagdes para fins oficiais; e
(e) Os gastos de manutengdo do representante residente e de seus ajudantes
quando em viagem oficial dentro do pais.
5. O Governo tera a opgédo de fornecer em espécie os servicos mencionados no pa-
ragrafo 4 supra, com excep¢ao dos items compreendidos nos incisos b) e e).
6. Asdespesas a que se referem as disposi¢des do presente artigo, com excepgido das
mencionadas no paragrafo 2, serdo pagas pelo Governo e administradas pelo PNUD
conforme o paragrafo 5 do artigo V.

Artigo VII. RELAGOES COM A ASSISTENCIA PROCEDENTE DE OUTRAS FONTES

Caso uma delas obtenha assisténcia de outras fontes para a execu¢do de um pro-
jeto, as Partes efectuardo consultas mutuas e também com o Organismo de Execugdo
a fim de conseguir uma coordenagio e utilizacao eficazes do conjunto da assisténcia
que receber o Governo. As obrigagdes que o presente Acordo impde ao Governo néo
serdo modificadas por nenhuma providéncia que este possa concluir com outras enti-
dades que cooperem com ele na execu¢do de um projeto.

Vol 1023, 1-15021



92 United Nations — Treaty Series ® Nations Unies — Recueil des Traités 1976

Artigo VIII. UTILIZAGAO DA ASSISTENCIA

O Governo fara tudo o que estiver ao seu alcance para tirar o maior proveito
possivel da assisténcia prestada pelo PNUD e utilizara essa assisténcia para os fins a
que estiver destinada. Sem restringir o alcance geral do que foi dito acima, o Gover-
no adoptard com este objectivo as medidas especificadas no Documento do Projeto.

Artigo IX. PRIVILEGIOS E IMUNIDADES

1. O Governo aplicara tanto as Nagdes Unidas e seus orgéos, incluindo o PNUD e
os orgaos subsididrios das Nag¢des Unidas que actuem como Organismos de Execu-
¢do do PNUD, como a seus bens, fundos e haveres e a seus funciondrios, inclusive o
representante residente e outros membros da missdo do PNUD no pais, as disposi-
¢Oes da Convengio sobre Privilégios e Imunidades das Nagdes Unidas.

2. O Governo aplicar4 a todo o organismo especializado que actue como Organis-
mo de Execucdo, assim como a seus bens, fundos e haveres e a seus funciondrios, as
disposi¢des da Convengio sobre Privilégios e Imunidades dos Organismos Especia-
lizados, com a inclusdo de qualquer Anexo a Conven¢do que se aplique a tal
organismo. No caso em que o Organismo Internacional de Energia Atomica (OIEA)
actue como Organismo de Execugdo, o Governo aplicard a seus bens, fundos e
haveres, assim como a seus funciondrios e consultores, as disposicdes do Acordo
sobre os Privilégios ¢ Imunidades do OIEA.

3. Aos membros da missdo do PNUD que se encontrem no pais serdo concedidos
os privilégios e imunidades adicionais que forem necessarios para que a missdo possa
desempenhar eficazmente as suas fungdes.

4. (a) Excepto quando as Partes decidirem o contrdrio nos documentos do Pro-
jeto relativos a projetos determinados, o Governo concedera a todas as pessoas, com
exep¢do dos nacionais do Governo contratados localmente, que prestarem servigos
em nome do PNUD, de um Organismo Especializado ou do O1EA que ndo estiverem
incluidas nos paragrafos 1 e 2 supra os mesmos privilégios e imunidades que aos fun-
ciondrios das Nag¢des Unidas, do Organismo Especializado interessado ou do OIEA
em virtude das sec¢bes 18, 19 ou 18, respectivamente, das Convengdes sobre Privi-
légios e Imunidades das Nag¢des Unidas ou dos Organismos Especializados, ou do
Acordo sobre os Privilégios e Imunidades do OIEA.

(b) Aos efeitos dos instrumentos sobre privilégios e imunidades mencionados

anteriormente neste artigo:

1) Todos os papeis € documentos relativos a um projeto que se acharem em
poder ou sob o controle das pessoas mencionadas no inciso 4 @) supra serdo
considerados documentos pertencentes as Nagdes Unidas, ao Organismo Es-
pecializado interessado ou ao OIEA, segundo os casos; e

2) O equipamento, materiais e aprovisionamento que tais pessoas hajam tra-
zido ao pais ou hajam comprado ou alugado dentro do pais para serem usa-
dos no projeto, serdo considerados propriedade das Nag¢bes Unidas, do
Organismo Especializado correspondente ou do OlEA, segundo os casos.

5. A expressdo «pessoas que prestem servigos» utilizada nos artigos IX, X e X1II do
presente Acordo, compreende os assessores em matéria operacional, voluntarios,
consultores, bem como as pessoas juridicas e fisicas e seus empregados. Nela estdo
compreendidas as organizagdes ou empresas governamentais ou nio governamentais
que o PNUD utilize, seja como Organismo de Execug¢ido ou de outra forma, para exe-
cutar ou ajudar na execugdo da assistencia que o PNUD prestar a um projeto, € seus
empregados. Nada do que estd contido no presente Acordo serd interpretado de
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modo a limitar os privilégios, imunidades ou facilidades concedidos a tais organi-
zagdes ou empresas ou a seus empregados em qualquer outro instrumento.

Artigo X. FACILIDADES PARA A PRESTAGAO DA ASSSISTENCIA Do PNUD

1. O Governo adoptara todas as medidas necessarias para que o PNUD, seus Orga-
nismos de Execugdo, seus consultores e demais pessoas que prestem servi¢os por
conta deles, sejam isentos dos regulamentos e outras disposi¢des legais que possam
interferir nas operagdes que se realizem em virtude do presente Acordo, e lhes facili-
tard o que for necessdrio para a rapida e eficiente realizagdo da assistencia do PNUD.
Em particular, lhes concederda os direitos e facilidades seguintes:

(a) Aprovagio rapida dos consultores e de outras pessoas que prestem servigos
em nome do PNUD ou de um Organismo de Execugio;

(b) Expedicdo rdpida e gratuita de visas, licengas ou autorizagoes necessarias;

(c) Acesso aos lugares de execugdo dos projetos e todos os direitos de transito
necessarios;

(d) Direito de circular livremente dentro do pais e de entrar ou sair do mesmo na
medida necessdria para a adequada realizagdo da assisténcia do PNUD;

(e) O tipo de cambio legal mais favoravel;

() Todas as autorizagOes necessarias para a importagao de equipamento, mate-
riais e aprovisionamento, assim como para sua exportac¢do ulterior;

(g) Todas as autorizagdes necessdrias para a importagdo de bens de uso ou con-
sumo pessoal pertencentes aos funciondrios do PNUD ou dos seus Organis-
mos de Execugdo ou a outras pessoas que prestem servigos em nome deles e
para a exportag¢do ulterior de tais bens; e

(h) Despacho rdpido nas alfandegas dos artigos mencionados nos incisos f) e g)
acima.

2. Considerando que a assisténcia prevista no presente Acordo é prestada em
beneficio do Governo e do povo da Republica Popular de Mogambique, o Governo
assumira todos os riscos decorrentes das operagdes que se executarem em virtude do
presente Acordo. O Governo deverd responsabilizar-se por toda a reclamagio apre-
sentada por terceiros contra 0 PNUD ou contra um Organismo de Execugdo, contra
o pessoal de qualquer um deles ou contra outras pessoas que prestarem servigos em
nome deles, € os exonerard de qualquer reclamacido ou responsabilidade resultante
das operagdes realizadas em virtude do presente Acordo. Esta disposi¢dao nédo se
aplicard quando as Partes ou o Organismo de Execu¢do convierem em que tal recla-
magio ou responsabilidade foi devida & negligencia grave ou a uma falta intencional
de tais pessoas.

Artigo XI. SUSPENSAO OU TERMINO DA ASSISTENCIA

1. Mediante notificagdo por escrito dirigida ao Governo e ao Organismo de Execu-
¢do competente, o PNUD podera suspender a sua assisténcia a qualquer projeto se,
na opinido do PNUD, surgir qualquer circunstincia que prejudique ou ameace pre-
judicar a feliz conclusdo do projeto ou a realiza¢do de seus objectivos. O PNUD
podera, na mesma notificagdo por escrito ou em outra posterior, indicar as condigdes
em que est4 disposto a renovar a sua assisténcia ao projéto. Toda suspensdo conti-
nuard até que o Governo aceite tais condigdes e 0 PNUD notifique por escrito ao
Governo e ao Organismo de Execugido que esta disposto a renovar a sua assisténcia.

2. Se asituagdo mencionada no pardgrafo | deste artigo continuar durante um pe-
riodo de 14 dias a partir da data em que o PNUD houver notificado sobre tal situagéo

Vol 1023, 1-15021



94 United Nations — Treaty Series ® Nations Unies — Recueil des Traités 1976

e a suspensdo da assisténcia ao Governo e ao Organismo de Execuc¢do, entdo, em
qualquer momento depois que se produza essa situa¢do e enquanto continuar a
mesma, o PNUD podera notificar por escrito ao Governo e ao Organismo de Execu-
¢d0 que pde término A sua assisténcia ao projeto.

3. Asdisposicdes deste artigo ndo prejudicardo nenhum dos demais direitos ou re-
cursos que o PNUD tenham em tais circunstancias, seja em virtude dos principios
gerais do direito seja por outros motivos.

Artigo XII. SOLUGAO DE LITIGIOS

1. Todo litigio que surgir entre o PNUD e o Governo em decorréncia do presente
Acordo ou relacionado com ele e que ndo seja resolvido por meio de negociagdes ou
por outro meio de solugdo aceite de comum acordo serd submetido 4 arbitragem a
pedido de qualquer uma das Partes. Cada uma das Partes nomeara um 4arbitro e os
dois arbitros assim nomeados designardo um terceiro arbitro que actuara como Pre-
sidente. Se dentro dos 30 dias subsequentes ao pedido de arbitragem uma das Partes
ndo tiver ainda nomeado um arbitro, ou se dentro dos 15 dias que seguirem a no-
meacdo dos dois arbitros ndo se designou o terceiro arbitro, qualquer uma das Partes
podera pedir ao Presidente da Corte Internacional de Justica que nomeie um 4rbitro.
O:s arbitros estabelecerdo o procedimento arbitral e os custos da arbitragem correrdo
a cargo das Partes nas propor¢des em que determinarem os arbitros. O laudo arbitral
conterd uma exposi¢do dos motivos em que estiver fundado e as Partes o aceitarao
como solucdo definitiva do litigio.

2. Todo o litigio entre o0 Governo e um assessor em matéria operacional que tenha
por causa suas condi¢cdes de servico com o Governo ou seja relacionado com as
mesmas poder4 ser submetido ao Organismo de Execu¢do a que pertenga tal assessor
pelo Governo ou pelo assessor em matéria operacional interessado, e o Organismo de
Execucdo utilizard seus bons oficios para ajuda-los a chegar a um acordo. Se o litigio
ndo puder ser resolvido de acordo com o disposto na frase anterior ou por outro meio
de solugdo aceite de comum acordo, o assunto poder4 ser submetido 2 arbitragem a
pedido de qualquer uma das Partes seguindo as mesmas disposi¢des estabelecidas no
paragrafo 1 deste artigo, salvo que o arbitro nio designado por nenhuma das Partes
ou pelos arbitros das Partes sera designado pelo Secretario Geral do Tribunal Per-
manente de Arbitragem.

Artigo XIII. DIsPOSICOES GERAIS
1. O presente Acordo entrard em vigor no momento da assinatura, e continuara em
vigor até que seja denunciado de acordo com o paragrafo 3 abaixo. Ap6s a entrada
em vigor do presente Acordo, 0 mesmo anulari os Acordos existentes respeitantes 4
provisdo de assisténcia ao Governo com recursos do PNUD e respeitante ao escri-
tério do PNUD no pais, e aplicar-se-4 a toda a assisténcia prestada ao Governo e ao
escritério do PNUD estabelecido no pais ao abrigo dos Acordos agora anulados.
2. O presente Acordo podera ser modificado por um acordo por escrito das Par-
tes. Toda questdo que ndo tenha sido prevista no presente Acordo sera resolvida
pelas Partes de conformidade com as resolugdes ou decisdes pertinentes dos orgdos
competentes das Nacdos Unidas. Cada Parte examinara com toda a atengdo e espiri-
to favordvel toda proposta formulada pela outra Parte em virtude do presente par4-
grafo.
3. O presente Acordo poderd ser denunciado por qualquer das Partes mediante no-
tificagdo por escrito dirigida & outra Parte e deixara de surtir efeito aos 60 dias depois
de se haver recebido tal notifica¢io.
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4. As obrigagdes assumidas pelas Partes em virtude dos artigos IV (relativo 4 infor-
macdo sobre o projeto) e VIII (relativo & utilizagdo da assisténcia) subsistirdo ap6s a
expiragdo ou denuncia deste Acordo. As obrigagdes assumidos pelo Governo em vir-
tude dos artigos IX (relativo aos privilégios e imunidades), X (relativo &s facilidades
para a execugdo do projeto) e XII (relativo a solugdo de litigios) subsistirdo apds a
expiragdo ou denuncia do presente Acordo na medida necessdria para permitir que se
retirem ordenadamente o pessoal, os fundos e os bens do PNUD e de qualquer Orga-
nismo de Execu¢do, ou de quaisquer pessoas que prestem servigos em nome deles em
virtude do presente Acordo.

EM FE DO QUE os abaixo assinados, representantes devidamente designados do
Programa das Nagdes Unidas para o Desenvolvimento e do Governo, respec-
tivamente, assinaram o presente Acordo em nome das Partes nas linguas inglesa e
portuguesa em duas copias em Maputo no dia I5 de Setembro de 1976.

Pelo Programa das Nag¢des Unidas Pelo Governo
para o Desenvolvimento: da Republica Popular
de Mogambique:
[Signed — Signé} [Signed — Signé}
ANTHONY BALINSKI MARCELINO DOS SANTOS
Representante Permanente Ministro do Desenvolvimento

¢ Planificagdo Econdémica

DECLARATION MADE UPON SIGNATURE —
DECLARATION FAITE LORS DE LA SIGNATURE

«Tendo em mente a resolugdo 386/1976 adoptada pelo Conselho de Seguranga
em 17 de Margo de 1976, as resoluges 1987/LX e 2020/LX1 adoptadas pelo Con-
selho Econémico e Social em 11 de Maio e 3 de Agosto de 1976 respectivamente, € as
conclusdes da Missdo do Secretario-Geral expressas no seu relatério de 30 de Abril
de 1976 (documento E/5812), o Governo da Republica Popular de Mogambique
confia que ficard isento das provisdes do artigo VI, pardgrafos 1 e 4, do Acordo
Basico de Assisténcia, enquanto a conjuntura econémico-financeira de Mogambique
continue a ser afectada pela aplicagdo de sangdes contra o governo rebeldo da Colé-
nia Britanica da Rodésia do Sul em implementagédo da resolugdo 253/1968 do Con-
selho de Seguranga.»
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[TRADUCTION — TRANSLATION]

ACCORD' ENTRE LE GOUVERNEMENT DE LA REPUBLIQUE
POPULAIRE DU MOZAMBIQUE ET LE PROGRAMME DES
NATIONS UNIES POUR LE DEVELOPPEMENT

CONSIDERANT que ’Assemblée générale des Nations Unies a établi le Programme
des Nations Unies pour le développement (ci-aprés dénommé «le PNUD») afin d’ap-
puyer et de compléter effort fait par les pays en développement sur le plan national
pour résoudre les problémes les plus importants de leur développement économique,
de favoriser le progres social et d’instaurer de meilleures conditions de vie; et

ConsIDERANT que le Gouvernement de la République populaire du Mozambique
souhaite demander l'assistance du PNUD dans l'intérét de son peuple;

Le Gouvernement et le PNUD (ci-aprés dénommés «les Parties») ont conclu le
présent Accord dans un esprit d’amicale coopération.

Article premier. PORTEE DE L'ACCORD

1. Leprésent Accord énonce les conditions fondamentales dans lesquelles le PNUD
et les organisations chargées de ’exécution aideront le Gouvernement & mener a bien
ses projets de développement, et dans lesquelles lesdits projets bénéficiant de I’assis-
tance du PNUD seront exécutés. Il vise 'ensemble de P’assistance que le PNUD four-
nira A ce titre, ainsi que les documents relatifs aux projets ou autres textes (ci-aprés
dénommés les descriptifs des projets) que les Parties pourront mettre au point d’un
commun accord pour définir plus précisément, dans le cadre de ces projets, les détails
de cette assistance et les responsabilités respectives des Parties et de I'organisation
chargée de l'exécution aux termes du présent Accord.

2. Le PNUD ne fournira une assistance au titre du présent Accord que pour répon-
dre aux demandes présentées par le Gouvernement qu'il aura approuvées. Cette
assistance sera mise & la disposition du Gouvernement ou de toute entité que le Gou-
vernement pourra désigner, et elle sera fournie et recue conformément aux résolu-
tions et décisions pertinentes et applicables des organes compétents du PNUD, et
sous réserve que le PNUD dispose des fonds nécessaires.

Article II. FORMES DE L’ASSISTANCE

1. L’assistance que le PNUD pourra mettre a la disposition du Gouvernement en
vertu du présent Accord comprend notamment :

a) Les services d’experts-conseils et de consultants, y compris ceux de cabinets
ou d’organismes de consultants, choisis par le PNUD ou l'organisation
chargée de l'exécution et responsables devant eux;

b) Les services d’experts opérationnels choisis par ’organisation chargée de
Pexécution pour exercer des fonctions d’exécution, de direction ou d’admi-
nistration en tant que fonctionnaires du Gouvernement ou employés des en-
tités que le Gouvernement pourra désigner conformément au paragraphe 2
de Particle premier;

c) Lesservices de Volontaires des Nations Unies (ci-aprés dénommeés les volon-
taires);

! Entré en vigueur le 15 septembre 1976 par la signature, conformément a l'article X111, paragraphe 1.
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d) Le matérial et les fournitures qu'il est difficile de se procurer dans la Répu-
blique populaire du Mozambique (ci-aprés dénommée le pays);

e) Des séminaires, des programmes de formation, des projets de démonstra-
tion, des groupes de travail d’experts et des activités connexes;

JS) Des bourses d’études et de perfectionnement ou des dispositions similaires
permettant a des candidats désignés par le Gouvernement et agréés par l'or-
ganisation chargée de I’exécution de faire des études ou de recevoir une for-
mation professionnelle; et

g) Toute autre forme d’assistance dont le Gouvernement et le PNUD pourront
convenir,

2. Le Gouvernement présentera ses demandes d’assistance au PNUD par l'in-
termédiaire du représentant résident du PNUD dans le pays (visé a l'alinéa a du
paragraphe 4 ci-dessous), dans la forme et suivant les procédures prévues par le
PNUD pour ces demandes. Il fournira au PNUD toutes les facilités et tous les rensei-
gnements nécessaires pour évaluer les demandes, en lui faisant part notamment de
ses intentions quant 2 la suite & donner aux projets orientés vers I'investissement.

3. Le PNUD pourra aider le Gouvernement, soit directement, en lui fournissant
I’assistance extérieure qu'il jugera appropriée, soit par 'intermédiaire d’une organisa-
tion chargée de I’exécution, qui sera responsable au premier chef de la mise en ceuvre
de Passistance du PNUD au projet et aura, a cette fin, statut d’entrepreneur indépen-
dant. Lorsque le PNUD fournira directement une assistance au Gouvernement, toute
mention d’une organisation chargée de ’exécution dans le présent Accord sera inter-
prétée comme désignant le PNUD, 4 moins que, de toute évidence, le contexte ne s’y
oppose.

4. a) Le PNUD pourra avoir dans le pays une mission permanente, dirigée par un
représentant résident, pour le représenter sur place et servir de principal agent de
liaison avec le Gouvernement pour toutes les questions relatives au Programme. Au
nom de I’Administrateur du PNUD, le représentant résident sera responsable, pleine-
ment et en dernier ressort, du programme du PNUD sous tous ses aspects dans le
pays et assumera pour ce qui concerne le programme du PNUD, les fonctions de chef
d’équipe a I’égard des représentants d’autres organismes des Nations Unies en poste
dans le pays, compte tenu de leurs qualifications professionnelles et de leurs relations
avec les organes compétents du Gouvernement. Le Représentant résident assurera au
nom du Programme la liaison avec les organes compétents du Gouvernement, no-
tamment I’organisme national chargé de coordonner I'assistance extérieure, et il in-
formera le Gouvernement des principes, critéres et procédures du PNUD et des
autres programmes pertinents des Nations Unies. Le cas échéant, il aidera le Gouver-
nement a établir les demandes concernant le programme et les projets du pays que le
Gouvernement compte soumettre au PNUD, ainsi que les propositions visant & mo-
difier le programme ou les projets, il assurera comme il convient la coordination de
toute 'assistance que le PNUD fournira par l'intermédiaire des diverses organisa-
tions chargées de P’exécution ou de ses propres consultants, il aidera le Gouverne-
ment, lorsqu’il y a lieu, a coordonner les activités du PNUD avec celles qui relevent
des programmes nationaux, bilatéraux et multilatéraux dans le pays et il accomplira
toutes les autres tdches que ’Administrateur ou une organisation chargée de I'exécu-
tion pourront lui confier.

b) La mission du PNUD dans le pays sera en outre dotée du personnel que le
PNUD jugera utile a son bon fonctionnement. Le PNUD notifiera au Gouverne-
ment, de temps a autre, le nom des membres du personnel de la mission et des mem-
bres de leur famille, et toute modification de la situation de ces personnes.
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Article 11l. EXECUTION DES PROJETS

1. Le Gouvernement demeurera responsable de ses projets de développement qui
bénéficient de I’assistance du PNUD et de la réalisation des fins exposées dans les
descriptifs des projets et il exécutera les éléments de ces projets qui seront spécifiés
dans le présent Accord et lesdits descriptifs. Le PNUD s’engage & appuyer et com-
pléter la participation du Gouvernement a ces projets en lui fournissant une assis-
tance conformément au présent Accord et aux plans de travail contenus dans les des-
criptifs des projets et en ’aidant a réaliser ses intentions quant a la suite a donner aux
investissements. Le Gouvernement indiquera au PNUD quel est I'organisme coopé-
rateur officiel directement responsable de la participation de I’Etat a chacun des pro-
jets bénéficiant de I'assistance du PNUD. Sans préjudice de la responsabilité générale
du Gouvernement a I’égard de ses projets, les Parties pourront convenir qu’une or-
ganisation chargée de I’exécution sera responsable au premier chef de 'exécution
d’un projet, en consultation et en accord avec I'organisme coopérateur, tous les ar-
rangements a cet effet étant stipulés dans le plan de travail contenu dans le descriptif
du projet, ainsi que tous les arrangements prévus, le cas échéant, pour déléguer cette
responsabilité, au cours de I’exécution du projet, au Gouvernement ou a une entité
désignée par lui.

2. Le PNUD et 'organisation chargée de I’exécution ne seront tenus de s’acquitter
de leurs responsabilités dans un projet qu’a condition que le Gouvernement ait lui-
méme rempli toutes les obligations préalables jugées d’'un commun accord néces-
saires ou utiles pour I’assistance du PNUD a ce projet. Si cette assistance commence a
étre fournie avant que le Gouvernement ait rempli ces obligations préalables, elle
pourra étre arrétée ou suspendue sans préavis et a la discrétion du PNUD.

3. Tout accord conclu entre le Gouvernement et une organisation chargée de I’exé-
cution au sujet de I’exécution d’un projet bénéficiant de I’assistance du PNUD ou en-
tre le Gouvernement et un expert opérationnel sera subordonné aux dispositions du
présent Accord.
4, L’organisme coopérateur affectera a chaque projet, selon qu’il conviendra et en
consultation avec I'organisation chargée de I'exécution, un directeur a plein temps
qui s’acquittera des taches qu’il lui confiera. L’organisation chargée de 'exécution
désignera, selon qu’il conviendra et en consultation avec le Gouvernement, un con-
seiller technique principal ou un coordonnateur de projet qui supervisera sur place sa
participation au projet et sera responsable devant elle. Le conseiller technique prin-
cipal ou coordonnateur de projet supervisera et coordonnera les activités des experts
et des autres membres du personnel de Porganisation chargée de Pexécution et il sera
responsable de la formation en cours d’emploi du personnel national de contrepartie.
Il sera responsable de la gestion et de la bonne utilisation de tous les éléments financés
par le PNUD, y compris du matériel fourni au titre du projet.
5. Dans Pexercice de leurs fonctions, les experts-conseils, les consultants et les vo-
lontaires agiront en étroite consultation avec le Gouvernement et avec les personnes
ou organismes désignés par lui, et ils se conformeront aux directives du Gouverne-
ment qui seraient applicables, eu égard a la nature de leurs fonctions et de I’assistance
a fournir et dont e PNUD, 'organisation chargée de ’exécution et le Gouvernement
pourront convenir d’'un commun accord. Les experts opérationnels seront unique-
ment responsables devant le Gouvernement ou I’entité a laquelle ils seront affectés et
ils en reléveront exclusivement, mais ils ne seront pas tenus d’exercer des fonctions in-
compatibles avec leur statut international ou avec les buts du PNUD ou de I’organisa-
tiqn chargée de I’exécution. Le Gouvernement s’engage a faire coincider la date d’en-
trée en fonctions de chaque expert opérationnel avec la date d’entrée en vigueur de
son contrat avec 'organisation chargée de I’exécution.
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6. Les boursiers seront sélectionnés par 'organisation chargée de I'exécution. L’ad-
ministration des bourses sera conforme aux principes et pratiques de I'organisation
en la matiere.

7. Le PNUD restera propriétaire du matériel technique et des autres matériels, ainsi
que des approvisionnements, fournitures et autres biens financés ou fournis par lui, &
moins qu’ils ne soient cédés au Gouvernement ou a une entité désignée par lui, selon
des modalités, et a des conditions fixées d’un commun accord par le Gouvernement et
le PNUD.

8. Le PNUD restera propriétaire des brevets, droits d’auteur, droits de reproduc-
tion et autres droits de méme nature sur les découvertes ou travaux résultant de I’as-
sistance qu’il fournira au titre du présent Accord. A moins que les Parties n’en déci-
dent autrement, dans chaque cas, le Gouvernement aura néanmoins le droit d’utiliser
ces découvertes ou ces travaux dans le pays sans avoir 4 payer de redevances ou autres
droits analogues.

Article IV. RENSEIGNEMENTS RELATIFS AUX PROJETS

1. Le Gouvernement fournira au PNUD tous les rapports, cartes, comptes, livres,
états, documents et autres renseignements qu’il pourra lui demander concernant un
projet bénéficiant de Iassistance du PNUD ou son exécution, ou montrant qu'il
demeure réalisable et judicieux ou que le Gouvernement s’acquitte de ses responsabi-
lités en vertu du présent Accord ou des documents relatifs au projet.

2. Le PNUD veillera a ce que le Gouvernement soit tenu au courant des progrés de
ses activités d’assistance en vertu du présent Accord. Chacune des Parties aura le
droit, a tout moment, d’observer I’état d’avancement des activités entreprises au titre
des projets bénéficiant de I'assistance du PNUD.

3. Aprés’achévement d’un projet bénéficiant de I'aide du PNUD, le Gouvernement
fournira au PNUD, a sa demande, des renseignements sur les avantages de ce projet
et sur les activités entreprises pour atteindre ses objectifs, notamment les renseigne-
ments nécessaires ou utiles pour évaluer le projet ou I’assistance du PNUD, et, a cette
fin, il consultera le PNUD et lautorisera a observer la situation.

4. Tout renseignement ou document que le Gouvernement est tenu de remettre au
PNUD en vertu du présent article sera également communiqué a l'organisation
chargée de ’exécution si elle en fait la demande.

5. Les Parties se consulteront au sujet de la publication, selon qu’il conviendra, des
renseignements relatifs aux projets bénéficiant de ’assistance du PNUD ou aux avan-
tages de ces projets. Toutefois, s'il s’agit de projets orientés vers I'investissement, le
PNUD pourra communiquer les renseignements y relatifs a des investisseurs éven-
tuels, 2 moins que le Gouvernement ait demandé au PNUD par écrit de restreindre la
diffusion des informations relatives a ces projets.

Article V. PARTICIPATION ET CONTRIBUTION DU GOUVERNEMENT
A L’EXECUTION DES PROJETS
1. Pour s’acquitter de sa charge de participer et de coopérer a I’'exécution des projets
aidés par le PNUD en vertu du présent Accord, le Gouvernement fournira  titre de
contribution en nature et pour autant qu’il est précisé dans les descriptifs des projets :
a) Les services de spécialistes locaux et d’autre personnel de contrepartie,
notamment les homologues nationaux des experts opérationnels;
b) Les terrains, les bitiments, les moyens de formation et autres installations et
services disponibles ou produits dans le pays;
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¢) Le matériel, les approvisionnements et les fournitures disponibles ou pro-
duits dans le pays.

2. Chaque fois que l'assistance du PNUD prévoira la fourniture de matériel au
Gouvernement, ce dernier prendra a sa charge les frais de dédouanement de ce maté-
riel, les frais de transport du port d’entrée jusqu’au lieu d’exécution du projet, les
dépenses imprévues de manipulation ou d’entreposage, etc., ainsi que les frais
d'assurance aprés livraison sur le lieu d’exécution du projet et les frais d'installation et
d’entretien.
3. Le Gouvernement prendra également a sa charge la rémunération des stagiaires
et des boursiers pendant la durée de leur bourse.
4. Le Gouvernement versera ou fera verser au PNUD ou a une organisation char-
gée de 'exécution, si cela est stipulé dans le descriptif du projet et dans la mesure fixée
dans le budget du projet qui y est joint, les sommes requises pour couvrir le colit des
éléments énumérés au paragraphe | ci-dessus; l'organisation chargée de I’exécution se
procurera alors les biens et services nécessaires et rendra compte annuellement au
PNUD des dépenses couvertes par prélevement sur les sommes versées en application
de la présente disposition.
5. Les sommes dues au PNUD en vertu du paragraphe précédent seront déposées a
un compte qui sera désigné a cet effet par le Secrétaire général de 1’'Organisation des
Nations Unies et géré conformément au Réglement financier du PNUD.
6. Le cot des éléments qui constituent la contribution du Gouvernement aux pro-
jets et les sommes dues par lui en vertu du présent article, suivant le détail des budgets
des projets, seront considérés comme des estimations fondées sur les renseignements
les plus conformes a la réalité dont on disposera lors de I’établissement des budgets.
Ces sommes feront I'objet d’ajustements chaque fois qu’il le faudra, compte tenu du
coiit effectif des éléments achetés par la suite.
7. Le Gouvernement disposera, selon qu’il conviendra, sur le site de chaque projet,
des écriteaux appropriés indiquant qu’il s’agit d’un projet bénéficiant de l’assistance
du PNUD et de I'organisation chargée de I’exécution.

Article VI. CONTRIBUTION STATUTAIRE AUX DEPENSES DU PROGRAMME
ET AUTRES FRAIS PAYABLES EN MONNAIE LOCALE
1. Outre la contribution visée a larticle V ci-dessus, le Gouvernement aidera le
PNUD a lui fournir son assistance en payant ou en faisant payer les dépenses locales
et les services ci-apres, jusqu’a concurrence des montants indiqués dans le descriptif
du projet ou fixés par ailleurs par le PNUD conformément aux décisions de ses orga-
nes directeurs :

a) Les frais locaux de subsistance des experts-conseils et des consultants affec-
tés aux projets dans le pays;

b) Les services de personnel administratif et de personnel de bureau local, y
compris le personnel de secrétariat, les interprétes-traducteurs et autres auxi-
liaires;

¢) Le transport du personnel a I'intérieur du pays; et

d) Les services postaux et de télécommunications a fins of